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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 399/2025 

IN THE MATTER OF 

NEWS ITEM TITLED "KANGRA FAMILIES ON EDGE AS 4-LANE WORK 
THREATEN HOMES" PUBLISHED IN THE TRIBUNE ON 27.07.2025 

REPLY ON BEHALF OF MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS. 

1. That at the outset, it is submitted that the present Original 

Application arises from the news item published in the Tribune 

dated 27.07.2025. The said news item has been published 

without any basis, by knowingly making false and incorrect 

statements in utter disregard of the facts and misleading the 

Hon'ble Tribunal, therefore the present application is liable to 

be dismissed in limine on this ground alone itself. 

2. That the allegations made in the news item are vague, 

unsubstantiated, and without any semblance of truth. The 

news item referenced therein contains false and incorrect 

statements and it appears to be a possible outcome of 

misconstruing the facts. The application is misconceived and 

therefore liable to be dismissed. It is pertinent to note that 

National Highways Authority of India (hereinafter referred as 

'NHAI'), in the execution of any project, adheres strictly to all 

ily; «le : 
, N.HAI. PIU, Palampur 
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environmental protection and preservation norms. It may be 

further noted that NHAI secures all necessary permissions and 

approvals from the concerned authorities in accordance with 

the requirement and in compliance of applicable laws. 

3. That it is humbly submitted that all the averments made in the 

news item are without any merit and baseless and therefore 
' 

answering respondent denies and disputes each and every 

statement, contention and/or contained in the present 

Application which is contrary to and/or inconsistent with what 

is stated herein below and/or the records of the case, and 

unless specifically admitted herein, the same shall be deemed 

to have been denied in seriatim. No part of the Application can 

be construed as being admitted merely on the ground of non­ 

traverse. 

4. It is further submitted that project in question is being 

executed by NHAI through EPC contractor and falls within the 

jurisdiction NHAI's Project Implementation Unit- Palampur. As 

such, the instant reply is being filed by NHAI 

ALLEGATION REGARDING SLOPE CUTTING WITHOUT 
PROTECTION WALL IS INCORRECT. 

O 
{' 325. The news article dated 27.07.2025, 
rm t 

4 
amongst other things, 

'tee ·,�or, 
NH.AIU, Palampur 

alleges that NHAI has carried out the slope cutting in the 
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stretch of about 16.275 km from Thanpuri-Paror stretch 

dangerously close to residential houses allegedly without the 

construction of any protective walls. It is submitted that 

aforesaid allegation is factually incorrect. 
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27.07.2025. However, due to unprecedented and incessant 

rainfall experienced by the region, the work was still under 

Progress and the EPC contractor had also extended the height 

h: d r 
N. IP,Palampur 

6. It is submitted that post the publication of the news article in 

question, in order to find out the ground position at it stood at 

site referred in the new article, a joint inspection was 

conducted on 24.09.2025 under the leadership of SDM, 

Nagrota Bagwan, a representative of Himachal Pradesh State 

Pollution Control Board, Manager Technical of NHAI PIU­ 

Palampur, representative of Authority Engineer and 

representative of EPC Contractor/concessionaire. The perusal 

of the joint inspection report in regard to protective work 

would show that the balance protection work for the 

stabilization of the slope stood completed. Further, as far the 

particular location referred in the new article was concerned, it 

was observed in the report that the EPC contractor had already 

completed the permanent protection wall/breast wall in PCC 

having height of about 2.5 m in between Ch. 79+770 to Ch. 

79+830 (LHS) prior to the date of the new article i.e. 
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that PCC wall about 1.0 m in between Ch. 79+770 to Ch. 

79+830 (LHS) to ensure that there was no eminent danger to 

any structure in the vicinity. 

It is also evident that the protection work has been further 

extended vertically by providing two steps of 1.0 m gabion 

works each from Ch 79+ 770 to Ch 79+ 790 and three steps of 

l.Om each gabion works from Ch 79+ 790 to Ch 79+830 and 

slope has been fully stabilized, and it has been ensured that all 

the structures located within the affected area are fully stable 

and are within a safe zone. 

It is submitted that the photographs attached to the reports 

corroborates the facts stated in the report. The copy of the 

photographs as Annexure I & II of joint site inspection report 

dated 24.09.2025 is marked as ANNEXURE R2/1 

7. It is further submitted that the news article dated 27.07.2025 

failed to capture the complete picture of the site in question, in 

as much as, the EPC contractor had already 

completed/constructed the permanent protection wall/breast 

wall in PCC (Part of Concession Agreement) having height of 

about 2.5 m in between Ch. 79+770 to Ch. 79+830 (LHS) 

prior to the date of the new article i.e. 27.07.2025. However, 

due to unprecedented and incessant rainfall experienced by 

the region, the work was still under progress and the EPC 

luw le r «at.. 
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contractor had also extended the height that PCC wall about 

1.0 m in between Ch. 79+770 to Ch. 79+830 (LHS) to ensure 

that there was no eminent danger to any structure in the 

vicinity .. 

8. The aforesaid fact is clearly reflected from the photographs 

annexed as ANNEXURE I in the joint inspection report. 

However, for the reasons best known to the author of the 

article such critical and vital information was not disclosed in 

the news article. Had such information been disclosed, same 

would have certainly displayed the efforts and steps taken by 

NHAI in regards to safety of the inhabitants. 

9. Thus, it is submitted that answering respondent has taken all 

measures required to ensure the safety of the structures 

located at the edge of the project highway. 

,I 

SUBMISSIONS REGARDING ACCESS TO THE 

RESIDENTIAL HOUSES SHOWN IN THE NEWS ARTICLE. 

0 - a5: ' 35 .. 

• 
earlier, same is shown in the 

ANNEXURE R2/2. 

photograph as annexed as � \ 

Wu l 
N•,.�ampur 

10. It is submitted that news article further alleges that 

project has blocked the villager's decade old access routes. It 

is submitted that habitants of the house shown in the news 

article as of now do have similar type of access as they had 
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11. It is submitted that Ministry of Road Transport and 

Highways have framed guidelines for grant of access dated 

26.02.2020 (herein after 'said Guidelines'). The said 

Guidelines have been issued with the focus on enabling 

smooth flow of traffic, minimum interference from vehicles 

entering the Right of Way of National Highway, safety of road 

users etc. As such, habitants of residential properties who 

intends to avail access to the National Highway would be 

governed by said guidelines.The process/steps in terms of the 

said guidelines are as under: 

(i) Person requiring and applying for access to a National 

Highway must submit a self-certified proposal for 

obtaining access permission to the concerned 

Authority, to whom such Highway is entrusted. In the 

present case, the villagers concerned has to submit 

the proposal as per the said guidelines to Project 

Director, Project Implementation Unit, Palampur ­ 

NHAI. 

Under the said guidelines, the person would be 

responsible for preparation of drawings/layout of the 

proposed locations/nearby details and other features 

,I 

642



of the establishment in conformity with the norms 

prescribed under the said guidelines. 

In the present case, the said proposal is required to be 

accompanied by documents as mentioned in Annex-I 

to Appendix-II. 

(ii) Upon receipt of proposal, the officer concerned of the 

proposing Authority, shall examine the documents 

either inspect the site himself or cause the same to be 

inspected by any of his subordinate, assess the 

suitability of the proposal, prepare his 

recommendations and forward the same on-line to the 

Highway Administration i.e. Regional Office- NHAI 

within a maximum period of 30 days. 

(iii) Upon receipt of recommendation, Highway 

Administration may seek comments of Proposing 

Authority within 15 days of receipt of 

- 3 6.1 - 

proposal/recommendation of the online application 

and the timeline for submission of comments by 

Proposing Authority shall be 15 days from the date of 

receipt of the communication from the Highway 

Administration. The Highway Administration shall issue 

provisional permission or reject the application within 
�.�� 
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15 days after receipt of comments of the Field 

Officers. That the entire process shall be Online only 

and it shall be completed excluding timeline for 

submission of clarification in response to Authority's 

comments, within 45 days in any case. 

In light of the above, the villagers in question can apply and 

submit the proposal for grant of permission for construction of 

access which would be considered in accordance with law/said 

guidelines. No such proposal has been submitted till date. The 

copy of the guidelines for grant of permission for construction 

of access is annexed and marked ANNEXURE-R2/3 

12. Without prejudice to the above, it is submitted that the 

property shown in the news article has been constructed on 

the agricultural land as clear from the Section 3 notification, as 

such, the construction undertaken by the concerned person, 

may not be recognized by concerned Sate of Himachal Pradesh 

department. Apparently, as learned by NHAI's representative, 

prior to commencement of construction of the project highway, 

the access was constructed by the habitants on their private 

land and same was not recognized by the State Authorities. 
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As such, while considering the issue of non-availability of 

access, the aforesaid aspects may also be considered. 

The copy of the extract of section 3 notification under National 

Highways Act, 1956 is marked as ANNEXURE R2/4. 

Furthermore, a temporary access is also available with the ' 

land owner. The photographs showing the temporary access to 

the inhabitants of the house shown is marked as ANNEXURE- 

R2/5 

13. It is submitted that in view of the detailed submissions 

made herein above, in most respectful submission of the 

answering respondent the allegations contained in the news 

article dated 27.07.2025 to the effect that the construction of 

national highway is being undertaken in a poorly planned and 

unscientific manner and threatens the safety and homes of 

villagers, are incorrect. 

PRAYER 

In the light of submissions made herein above, it is most 

respectfully prayed that this Hon'ble Tribunal may graciously 

be pleased to: 

1. Dismiss the present Original Application; and 
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ii. Pas such further order or orders as this Hon'ble Tribunal 

deems fit in the facts and circumstances of the present 

case as well as in the interest of justice. 

floobo. 
Place: ° 

Filed by: 
llu'. #%it' 

al 
NH.AI. PIU, Palampur 

Through 

Mital & Mital Advocates 

A-89, 2" Floor, Defence Colony, 

Delhi-110024 

Email: adv.abhaygupta@gmail.com 

Phone: 8377074055 

VERIFICATION 

I, Vikas Surjewala, S/o Shri Harbir Singh, age 52 years, 

R/o 1st and 2nd Floor Dayal Ji Niwas, presently working as 

Project Director, National Highway Authority of India, Project 

Implementation Unit Palampur (Kangra), do hereby verify and 

affirm that the contents of this Reply in Paras 1 to 11 are true 

to best of my knowledge, belief, and information. 

Verified at _Rala,bu 

Date: 9 10.2025 

Place: larho 

on 9qt Day of October 2025 
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NEWS ITEM TITLED "KANGRA FAMILIES ON EDGE AS 4-LANE WORK 
THREATEN HOMES" PUBLISHED IN THE TRIBUNE ON 27.07.2025 

AFFIDAVIT 

I , Vikas Surjewala, S/o Shri Harbir Singh, age 52 years, R/o 1st 

and 2nd Floor Dayal Ji Niwas, presently working as Project Director, 

National Highway Authority of India, Project Implementation Unit 

Palampur (Kangra),do hereby solemnly affirm and declare as under: 

1. That in my official capacity as stated above, I am authorised 

and competent to swear this affidavit. I am well acquainted 

with the facts and circumstances of the present case based on 

my knowledge derived from official record. 

2. That the accompanying reply to the application has been 

drafted by my counsel under my instructions and the contents 

of the same are true and correct to my knowledge derived 

from officia I record. 

- TED 

(LI d 

IN THE MATTER OF 
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3. That the documents/ Annexure appended with the 
' 

accompanying reply of the application are true/ true 

photocopies of the respective originals. 

1 ' 

.l6jar' .r 
VERIFICATION: 

Verified at -r--'P@<><>-M\4 ....... m_..._.r'rl,..../\J)��,,.."'--- on this �9-th day of October 2025 

that the contents of the 

knowledge based on the record of the case, no part of it is false 

and nothing material has been concealed there from. 

aforesaid affidavit are true to my 

Vkab 
Y 

Noke sh 

-4 -.. 
rtfe , "--­ 

the ab we ws declare 
t 

,)\' !o�' :q/'t I,,. ) ' , ,, t PoJa:p� 1· ' - 
Cl, o�5 r V,w. j - r v@ecclq 

Hkesh 3ha.a, if DEPO pA :nlv 
] Project' igctor 

/fss+one» N.H.AI. PU, Palampur 
(/Uk o 

39-l0 -25 
" I'5am 
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Joint Site inspection Report. 

Date of Inspection: 24.09.2025 

O.A. No. 399/2025, titled as News item titled "Kangra Families on edge as 4-lane 
work threatens home" published in The Tribune on 27.07.2025 

The news item published in The Tribune on dated 27.07.2025 titled "Kangra Families 
on edge as 4-lane work threatens home II and SUO Motu process of the Hon'ble 
National Green Tribunal (NGT), Principal Bench, New Delhi, which took SUO Moto 
cognizance of this news article for the verification of facts. The spot inspection was 
conducted on 24.09.2025 in the Leadership of the SDM, Nagrota Bagwan; a 
representative of the Himachal Pradesh (HP) state pollution control Board; the 
Manager Tech, NHAI, representative of the Authority Engineer and the 
representatives of the EPC Contractor and detailed list of all the attendees with their 
department are as mentioned below:­ 

1. Sh. Munish Kumar Sharma, Sub-Divisional Magistrate, Nagrota Bagwan 
Division, Distt. Kangra, Himachal Pradesh. 

2. Sh. Tushar Singh, Manager (T), NHAI, PIU-Palampur. 
3. Sh. Rahul Roy, Site Engineer, NHAI, PIU-Palampur. 
4. Sh. Rajat Kumar, Junior Environment, HPSPCB. 
5. Sh. Anil Tomar, Senior Pavement Specialist, Authority Engineer, M/ s Geo 

Design & Research (P) Ltd. In JV with M/ s. Dhruv Consultancy Services Ltd. 
6. Sh. Amit Sharma, DGM (T), EPCC, M/ s Universal Contractors and Engineers 

Pvt. Ltd., Shree Riddhi Siddhi Buildwell Ltd. (JV) 
7. Sh. Amandeep Singh, Project Manager, EPCC, M/ s Universal Contractors and 

Engineers Pvt. Ltd., Shree Riddhi Siddhi Buildwell Ltd. (JV). e: SDO (C) 
Nagrota Balsu mn 

During the joint site inspection, the following was discussed. pisii. Kangra( P-176047 
Ph : 01892-252001 

During the site inspection it was observed that the balance protection work for the 
stabilisation of the slope has been completed at site and the Manager (T), NHAI 
accordingly apprised the SDM and the representative of the HPSPCB that, at the said 
location referred in the Hon'ble Tribunal's Order, the Project Executing Agencies i.e. 
the EPC Contractor had already completed the first step of permanent protection 
wall/ Breast Wall in PCC having height of about 3.0 min-between Ch, 79+730 to 
79+830 (LHS) prior to the date on which this news item was published which is 27- 
07-2025, however, due to unprecedented and incessant rainfall in the region during 
this monsoon season, the work had to be temporarily suspended/ halted and it was 
ensured prior to the suspension of the protection works that there was no eminent 
danger to any structures in the vicinity and the same were in safe condition. To 
ascertain the claim furt er the EPCC D T) presented the prior site photographs :~.d. t • 

NHAI, PIU-Palampur 'Manage fech) [9Py 
NHAI, PIU-Palampur! D)el 
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with the already constructed wall and the same is also being enclosed as Annexure-I 
with this site inspection report for further ready references. 

Further, the Manager (T) also apprised the Member that the news report published 
in "The Tribune" was incomplete and have provided half information and did not 
reported the full facts, particularly overlooking the protective measures which had 
already been implemented to safe guard these houses and the photographs has been 
taken deliberately concealing the already constructed retaining wall having the 
height of 3 Mtr. so that attention could be garnered. 

Further, during the site visit, it was also observed that the protection work has been 
extended vertically by providing two steps of 1.0 m each in PCC with the addition of 
two steps of gabion works having height 0.80 m each and the slope has been fully 
stabilized and it has been ensured that all the structures located within the affected 
area are fully stable and are within a safe zone. The same is also evident from the 
recent site photographs which are also being enclosed as Annexure-II for further 
references. 

After a thorough examination of the location in question, it was collectively 
concluded that the Project Executing Agencies, i.e., the EPCC contractor, were fully 
aware of their obligations as stipulated in the Contract Agreement. The contractor 
has already implemented proactive and protective measures to ensure the safety of 
structures located alongside the Project Highway, beyond the Right of Way (ROW). 
Further, as per the commitments made by the EPCC during the site visit, the balance 
work has been completed at site. As a result, the location is now safe in all respects. 

The inspection concluded with a joint agreement that the location in question is safe 
in all respects, as previously noted. 

Manager (Tech) 
NHAI, PU-Palampur 

.7 

$­ 
Nag 
Dish 
Ph:018»2-25 -+ 

A18_ ssdiiee ' 
NHAI, PU-Palampur 
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Annexure-II

SITE INSPECTION DATE: - 24/09/2025
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No. RW-NH-33032/01/2017-S&R(R)
Government of India

Ministry of Road Transport & Highways
(S&R (P&B) Section)

Transport Bhawan, 1, Parliament Street, New Delhi-110001

Dated: 26th June, 2020

To

I. The Chief Secretaries of all the State Governments/ UTs.
2. The Principal Secretaries/ Secretaries of all States/ UTs Public Works Department

dealing with National Highways, other centrally sponsored schemes.
3. All Engineers-in-Chief and Chief Engineers of Public Works Department of States/ UTs

dealing with National Highways, other centrally sponsored schemes.
4. The Director General (Border Roads), Seema Sadak Bhawan, Ring Road, New Delhi- 110

010.
5. The Chairman, National Highways Authority of India, G-5 & 6, Sector-10, Dwarka, New

Delhi-110 075.
6. The Managing Director, NHIDCL, PTI Building, New Delhi-110001.
7. All CE-ROs, ROs and ELOs of the Ministry.

Subject: Guidelines/ Norms for Grant of permissions for construction of access to Fuel
Stations, Wayside amenities, connecting roads, Other Properties, Rest Area
Complexes & such other facilities;

Sir,

The Ministry had issued guidelines regarding Grant of permissions for construction of
access to various establishments situated along the National Highways e.g. Fuel Stations,
Private Properties, Rest Area Complexes and such other facilities vide circular No. RW/NH-
33023/ 19/99/ -DO-III dated 24.07.2013 and its subsequent amendments from time to time with
focus on enabling smooth flow of traffic, minimum interference from vehicles entering the
Right of Way of a National Highway, safety of road users etc.

2. Considering the difficulties faced and the experience gained over the years, the above
mentioned Guidelines/ Norms have been revised, the details of which are separately enclosed
under (Grant of permissions for construction of access to Fuel Stations, Wayside amenities,
Private Properties, Rest Area Complexes, connecting roads & such other facilities).

3. These guidelines shall be followed without any deviations.
4. The contents of this letter may be brought to the notice of all concerned for necessary
compliance.

' 

No. RW-NH-33032/01/2017 S8R(R) 
Government of India 

Ministry of Road Transport Highways 
(SaR (P&B) Section) 

Transport Bhawan, 1, Parliament Street, New Delhi-110001 

Dated: 26 June, 2020 
To 

L. 
2 

3. 
4 

5 

6 
7 

The Chief Secretaries of all the State Governments/ UTs. 
The Principal Secretaries/ Secretaries of all States/ UTs Public Works Department 
dealing with National Highways, other centrally sponsored schemes. 
All Engineers-in-Chief and Chief Engineers of Public Works Department of States/ UTs 
dealing with National Highways, other centrally sponsored schemes. 
The Director General (Border Roads), Seema Sadak Bhawan, Ring Road, New Delhi- 110 
010. 
The Chairman, National Highways Authority of India, G-5 8 6, Sector-10, Dwarka, New 
Delhi-110 075 
The Managing Director, NHIDCL, PTI Building, New Delhi-110001. 
AIL CE-ROs, ROs and ELOs of the Ministry. 

Subject: Guidelines/ Norms for Grant of permissions for construction of access to Fuel 
Stations, Wayside amenities, connecting roads, Other Properties, Rest Area 
Complexes & such other facilities; 

Sir, 

The Ministry had issued guidelines regarding Grant of permissions for construction of 
access to various establishments situated along the National Highways e.g. Fuel Stations, 
Private Properties, Rest Area Complexes and such other facilities vide circular No. RW/NH­ 
33023/19/99/-D0-Ill dated 24.07.2013 and its subsequent amendments from time to time with 
focus on enabling smooth flow of traffic, minimum interference from vehicles entering the 
Right of Way of a National Highway, safety of road users etc. 

2. Considering the difficulties faced and the experience gained over the years, the above 
mentioned Guidelines/ Norms have been revised, the details of which are separately enclosed 
under (Grant of permissions for construction of access to Fuel Stations, Wayside amenities, 
Private Properties, Rest Area Complexes, connecting roads & such other facilities). 

3. These guidelines shall be followed without any deviations. 

4. The contents of this letter may be brought to the notice of all concerned for necessary 
compliance. 

l 
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5. This Circular issues with the approval of Competent Authority.

Enclosure: As above

Yours faithfully,

Executive Engineer to the Government of India
011-23718560

Copy to:

1. All CEs in the Ministry of Road Transport & Highways
2. All ROs of the Ministry of Road Transport & Highways
3. The Secretary General, Indian Roads Congress
4. Technical circular file of S&R (P&B) Section
5. NIC-for uploading on Ministry’s website under "What’s new”

Copy for information and necessary action to:

1. Sr. PPS to Secretary (RTEtH)
2. PPS to DG (RD) & SS
3. PPS to Addl. Secretary (RT&H)
4. PPS to AS&FA
5. PSto ADG-I/II/III/IV/V
6. PS to JS (T)/ JS (H)/ JS (LA&C)/ JS (EIC)

2

5. This Circular issues with the approval of Competent Authority. 

Yours faithfully, 

.• 

Enclosure: As above 9-° 

" ;;- Shadab Imam) 
Executive Engineer to the Government of India 

011-23718560 

Copy to: 

1. All CEs in the Ministry of Road Transport a Highways 
2. All ROs of the Ministry of Road Transport Highways 
3. The Secretary General, Indian Roads Congress 
4. Technical circular file of S&R (PB) Section 
5. NIC-for uploading on Ministry's website under "What's new" 

Copy for information and necessary action to: 

I. Sr. PPS to Secretary (RTftH) 
2. PPS to DG (RD) & SS 
3. PPS to Addl. Secretary (RT&H) 
4. PPS to AS&FA 
5. PS to ADG-1/11/111/IV/V 
6. PS to JS(T)/ JS (H)/ JS (LA&C)/ JS (EIC) 

2 
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Grant of permissions for construction of access to Fuel Stations, Wayside amenities,
Private Properties, Rest Area Complexes, connecting roads & such other facilities/
establishments

1. Reasons necessitating revision of the existing guidelines: -

i. Unlike developed countries, India has witnessed development of various kinds of
establishments just abutting the ROW of a National Highway, most often gaining access to the
Highways even before a National Highway is formally commissioned and opened to traffic.

ii. Broadly speaking, there are two categories of establishments:-
a. Which already exist at such location at the time a road is notified as a National

Highway;
b. Those which come up subsequent to the notification of such road as a National

Highway and its development and commissioning/ its opening to the traffic.

Hence, the Ministry is constrained to treat the two sets of cases in different ways.

iii. The Ministry of Road Transport & Highways has decided to take up development of all new
National Highways of the configuration of divided 4-lane carriageways and above as access-
controlled highways, wherever feasible, and all the green-field 4-Lane NH projects, with
facility of closed tolling where access to and exit from a National Highway is allowed only at
pre-determined points so as to ensure seamless movement of traffic, road safety and that a
road user pays toll only for the stretch used. Hence, it is important that the State
Governments/ other Infrastructure development agencies make provisions for Service Roads
connecting the two points at their own expense outside the Right Of Way (RoW) of any such
access controlled facility.

iv. There are certain Highways passing through built-up/ inhabited areas where it may or may
not be feasible to make provision for Service Roads along the NHs passing through inhabited
areas or open stretches depending upon the availability of RoW.

v. While it is the duty of the NII development authority to ensure that it duly provides for
features/ structures to seamlessly assimilate and decelerate the traffic of all connect points
at the time of development of the highway, the authority would find it difficult to keep
meeting such incremental requirements of any future growth unless any such access to the
highway is effectively regulated and controlled.

vi. Once the Highway is opened to traffic, it largely witnesses unrestricted ribbon development,
including instances of encroachments over the Right of Way. As a result, these places emerge
as accident spots, also known as Black spots, compromising road safety. Typically, the
establishments coming up along the NHs can be broadly listed in the following categories:

3

4 
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Grant of permissions for construction of access to Fuel Stations, Wayside amenities, 
Private Properties, Rest Area Complexes, connecting roads & such other facilities/ 
establishments 

1, Reasons necessitating revision of the existing guidelines: ­ 

i. Unlike developed countries, India has witnessed development of various kinds of 
establishments just abutting the ROW of a National Highway, most often gaining access to the 
Highways even before a National Highway is formally commissioned and opened to traffic. 

ii. Broadly speaking, there are two categories of establishments:­ 
a. Which already exist at such location at the time a road is notified as a National 

Highway; 
b. Those which come up subsequent to the notification of such road as a National 

Highway and its development and commissioning/ its opening to the traffic 

Hence, the Ministry is constrained to treat the two sets of cases in different ways. 

iii. The Ministry of Road Transport & Highways has decided to take up development of all new 
National Highways of the configuration of divided 4-lane carriageways and above as access­ 
controlled highways, wherever feasible, and all the green-field 4-Lane NH projects, with 
facility of closed tolling where access to and exit from a National Highway is allowed only at 
pre-determined points so as to ensure seamless movement of traffic, road safety and that a 
road user pays toll only for the stretch used. Hence, it is important that the State 
Governments/ other Infrastructure development agencies make provisions for Service Roads 
connecting the two points at their own expense outside the Right Of Way (RoW) of any such 
access controlled facility. 

iv. There are certain Highways passing through built-up/ inhabited areas where it may or may 
not be feasible to make provision for Service Roads along the NHs passing through inhabited 
areas or open stretches depending upon thc availability of RoW. 

v. While it is the duty of the NH development authority to ensure that it duly provides for 
features/ structures to seamlessly assimilate and decelerate the traffic of all connect points 
at the time of development of the highway, the authority would find it difficult to keep 
meeting such incremental requirements of any future growth unless any such access to the 
highway is effectively regulated and controlled. 

vi. Once the Highway is opened to traffic, it largely witnesses unrestricted ribbon development, 
including instances of encroachments over the Right of Way. As a result, these places emerge 
as accident spots, also known as Black spots, compromising road safety. Typically, the 
establishments coming up along the NHs can be broadly histed in the following categories: 
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Sr. No. Nature/ Type of Establishment seeking
access to National Highways

Remarks on the Impact of any such establishment on the
Road Safety

a. A new urban or rural road/ connectivity to
the Highway

Any new road, be it a rural road or an urban connectivity,
accounts for huge traffic both ways and necessitates

provisions for merging or diverging of such traffic with the
highway traffic, failing wh ch it is bound to emerge as a Black
Spot. Quiet often, it may require provision for a service road

or an overpass or underpass or a flyover or a junction or
inter-change for smooth movement and merger or demerger
of the traffic generated from such connecting artery. Since

this is a development after the development of the Highway,
the agency (for which such a connectivity is required to be

provided) is obliged to ma<e provision for the same at its own
cost.

b. Urban Townships/ Colonies/ Industrial
Townships/ Parks/ Estates

Account for generation of High Volume of traffic emanat ng
from and to such townships and covered under (a) above.

c. Educational Institutions/ Hospitals/
Shopp ng Malls/ Commenda

Establishments set-up by the Public Or
Private Sector

The nature of these establishments, with huge footfalls, is
bounc to generate a lot of traffic, especially of vulnerable

groups (eg. young students/ patients) gaining access to and
from the National Highway creating situations identical to the

one mentioned under Sr. No. (a) above

d. Way-side amenities, Fuel Retail Outlets -
Petrol/ Diesel/ Gas/ Charging Stations for

EVs/ Hotels/ Restaurants etc.

Involves generation of High traffic Volumes for entry and exit.

e. Individual/ Stand-alone Industrial
Establishments

Generate moderate traffic depending upon the nature of
Industry

f. Small Retail shops/ Indiv dual Houses/
Residences/ Agn-farms etc.

Generally generate very moderate to low traffic.
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2. Revised Guidelines:

2.1 Given the above background and context, it became necessary to review the existingguidelines
on the subject and issue revised guidelines. Accordingly, in exercise of the powers vested in the
Central Government under Sections 28 and 29 of The Control of National Highways [Land and Traffic]
Act,2002 and the Highway Administration Rules, 2004 and its amendments notified thereunder from
time to time, the Central Government hereby notifies the revised guidelines on the subject in
supersession of the guidelines in force herein before.

2.2 The power to Grant of permissions for construction of access to the National Highways rest
with the Highway Administration as per The Control of National Highways (Land and Traffic) Act,
2002. The establishment of Highway Administration is being notified separately. The same, as
amended from time to time, shall be followed for the purpose of these guidelines. All such access
permissions to the National Highways are to be granted under sections 28 and 29 (Chapter IV) and
section 38 (Chapter VI) of The Control of National Highways (Land & Traffic) Act, 2002 by the
concerned Highways Administration/ Administrators notified by the Central Government as per the
Guidelines and instructions issued by the Central Government under sub-section (2) of Section 28 of
The Control of National Highways (Land & Traffic) Act, 2002.

2.3 The persons or entities requiring and applying for access to a National Highway, shall submit
a self-certified proposal for obtaining access permission to the concerned Authority, to whom such
Highway is entrusted, (i.e. The project Director of the National Highways Authority of India/General
manager or Deputy General Manager of the National Highway Infrastructural Development
Corporation Limited / Executive Engineer of the National Highway Wing of the State Public Work
Departments) and shall be responsible for preparation of drawings/ layouts of the proposed
locations/ nearby details and other features of the establishment (i.e. Fuel Stations/ Private
Properties Rest Area Complexes and such other facilities) in conformity with the norms prescribed
under these guidelines. The term "Fuel Station" shall include Petroleum & Diesel Retail Outlets, CNG/
Gas Retail Outlets, Electrical Vehicle (EV) Charging Stations, bio fuel pumps etc. The Oil/ Gas
Companies/ Applicants/ Property Owners may, if so required by them, engage any consultant/
architect for preparation of layout drawings.The authorized representative of the Oil/ Gas company/
applicant/ owner of the property shall remain responsible at all times for correctness of the
documents submitted with the proposal and execution of the work as per the approved drawings,
including its video recordings (before & after completion of the construction work). In case the
execution of the access is not carried out as per the prescribed norms, the fuel station shall he de¬
energized and access of fuel station/ property shall also be disconnected.

2.4 On breach of any of the conditions imposed by the Highway Administration, the officer
authorized by such Administration on its behalf may terminate the lease or license, as the case may
be. However, before any such action is taken, a notice shall be issued to the concerned person
describing the specific violation/ non-compliance of such condi tion(s), giving him an opportunity to
rectify the same within a reasonable time, not exceeding 60 days from the date of issue of such notice.
In cases where the rectification entails a longer time, permission for the period exceeding 60 days
may be granted by the next higher authority However, the access shall remain suspended during the
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period exceeding 60 days. In cases where the person/ entity concerned does not respond to the
notice issued by or on behalf of the Highway Administration, the access permission may be
withdrawn on completion of 60 days without any further notice and the access disconnected by
whatever means deemed appropriate by the concerned Highway Administrator. Further the district
authority shall also be requested to withdrawn the permission granted by them for operation ofsuch
retail outlets. Re-grant of access permission in such cases shall entail payment of the applicable
License fee and the processing fee.

2.5.1 After payment of the fee prescribed for processing the application and the fee for Provisional
permission, the application will he processed in the 'online' system only, subject to submission of
complete set of documents to the proposing Authority, to whom such Highway is entrusted (i.e. The
project Director of the National Highways Authority of India/General manager or Deputy General
Manager of the National Highway Infrastructural Development Corporation Limited/ Executive
Engineer of the National Highway Wing of the State Public Work Departments). List of documents to
be submitted for getting approval for installation of new Fuel Station/ Way-side Amenity/
Establishment along National Highways is at Annex-I to Appendix-1 & List of documents to be
submitted for permission for new access to property along National Highways is at Annex-II to
Appendix-II. On receipt of application in the on-line mode, the proposing authority examine/check
the application/proposal thoroughly and if at first hand any further documcnts/clarification is
required same shall be sought from the applicant within 30 days time after receiving the application.

2.5.2 The officer concerned of the proposingAuthority, shall examine the documents either inspect
the site himself or cause the same to be inspected by any of his subordinate officers, assess the
suitability of the proposal, take the photographs, prepare his recommendations and forward the
same on-line to the Highway Administration [i.e Regional Officer of the Ministry of Road Transport
& Highways and the Regional Officer of the National Highways Authority of India and Executive
Director of the National Highway Infrastructural Development Corporation Limited) within a
maximum period of 30 days. The Highway Administration may seek comments of Proposing
Authority within 15 days of receipt of proposal / recommendation of the online application and the
time-line for submission of comments by Proposing Authority shall be 15 days from the date of
receipt of the communication from the Highway Administration. The Highway Administration shall
issue provisional permission or reject the application within 15 days after the receipt of comments
of the Field Officers. The entire process shall be ‘Online’ only and it shall be completed excluding
timeline for submission of clarification in response to the Authority's comments, within 45 days in
any case. This provisional permission for access should not be used for any other purpose including
for changing the land use pattern. The Fuel Station shall not be energized during this intervening
period of provisional permission and the grant of regular access permission. For the purpose of
Access permission the proposing authority and Competent Authority shall be as under:
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Section
of the Act

Functions and
Responsibilities

Project D rec:or of the NHAIZ General Manager or
Deputy GM of the NHIDCL/ Executive Engineer of
the National Highway Wing of the Stale PWD in
respect o‘ their respective territorial jurisdictions

Regional Officer of the
Ministry/ NHAI/ Executive
Director of NHICL as per their
respective territorial
urisdictions

28
Grant of Right to

Access to the
Hignway

Proposing Authority Competent Authority

2.5.3 For defense infrastructure etc. or other important critical and strategic infrastructure, their
permission shall be granted by DG (RD] &SS/MD (NHIDCL)/Chairman (NHA1) as the case may be.

2.6 The Oil/ Gas Company/ Owner of the property may construct or develop the Fuel Station/
Private Property along with its access as per approved drawings at their own cost within 12 months
from the date of issue of Provisional permission for access. After construction/ development of the
retail outlet/ private establishment as per approved drawings, the applicant may apply on line for
issue of the final permission for access. The Highway Administration may within 7 days of receipt
of the application, seek the comments of Proposing Authority about the completion/ construction of
the retail outlet/ private property as per approved drawings and the Field Officers shall forward their
comments to Highway Administration within 30 days from the date of receipt of such
communication. The final approval shall be granted by the authorised Highway Administration
within 15 days of the receipt of comments from the Proposing Authority confirming the satisfactory
completion of construction of the retail outlet/ private property as per approved drawings and
License Deed may be signed by the Competent Authority (i.e. Highway Administration). Regional
Officer of the Ministry/ NHA1/ NH1DCL may grant1Year time extension to the validity of provisional
permission for access based on justifications for delay submitted by applicant.

2.7 The Highway Administration reserves the right to carry out inspection at all times for checking
any deviations from the prcscribcd/approved norms after signing of the License Deed. Wherever any
default/ deviation is observed during inspection of the Highway or otherwise by the field level, such
officer shall point out such default/ deviation to the concerned party, advising/ instructing him to
rectify such deviation/ default within a period of 60 days. Failure to rectify the identified deficiencies
within the prescribed time would lead to de-energization of the fuel station by the concerned Oil
Company and access of such fuel station/ property to the Highway shall be cut-off. The access would
be restored only upon complete rectification at the cost of the defaulting party and on the
authorization by the authorised 1lighway Administration. In such cases, appropriate action shall also
be taken against the Proposing Authority who certified the completion of access as per approved
drawings.

2.8 The Highway Administration will maintain a register of Fuel Stations, Private Properties,
Rest Area Complexes and such other facilities, for which access permissions have been granted. This
will also be regularly updated on the website by the Highway Administrator concerned.

2.9 In the case of existing fuel stations/ private properties, for which approval was earlier
obtained from the District administration/ State Government and the retail outlet/ private property
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was constructed on the road before its declaration as NH, renewal of the access permission may be
obtained from the concerned Highway Administrator by simply depositing the processing fee only,
subject to the condition that to ensure road safety for the users, applicant will construct acceleration
lane and Deacceleration lane (only in rural area) for getting access to the proposed outlet depending
on the availability of ROW.

2.10 In case there is a proposal under consideration/ implementation for capacity augmentation
(i.e. widening to 4 or more lanes etc.) of a newly declared National Highway, the applicant shall be
required to submit a fresh proposal meeting the requirements keeping in view the proposed
improvement

2.11 License Fee, Processing Fee and Penalties
The details of the license fee/ processing fee/ penalty for unauthorized access or abuse of the
permission granted for different types/ categories of access permissions shall be as under:

Sr. No. Subject Amount 1 Remarks/ Conditions
A. Way-side amenities, Fuel Retail Outlets Petrol/ Diesel/ Gas/ Charging Stations for EVs/Biofuel

Pumps etc.
i. Non-refundable Precessing Fee per

Application (to be deposited along
with the Application)

Rs. 10, 000/-

ii. Grant of provisional approval'
permission subject to the application
being found in order/ conform ng to
the prescribed speci'icaticns. (non
refundable)

Rs. 20,000/- The provisional approval shall be valid for a penod
cf one year, which may further be extendable by
one more year. However, the owner/ promoter of
such facility shall not put it to commercial
operations and release traffic on the NH until the
provisiona approval is converted into final access
permission.

ill. Bank Guarantee towards successful
completon of access as per the
prescribed norms/ specifications
before final approval is obtained.

Rs. 2,50,000/- Valid for a period o' three years. The BG shall be
released by the Highway Administrator within 30
days of tne grant of regular access permission. In
case the access construction is not completed
even within the extended period, the Highway
Administration may encash the Bank Guarantee.

iv. One-time License fee for Access
permission for a Fuel Station/ Way¬
side Amenity (with or witnout Rest
areas)

Rs 2,50,000/- Access permission would oe renewable after 15
years on payment of processing fee only.

V. Penalty for operating energized fuel
stations/ commercial operations of a
Way-side amenity, which fulfil the
prescribed norms without obtaining
orior oermission for grant of access
£rom the Highway Administrator.

Rs. 2,50,000/- The access permission shall be granted only upon
payment of the License Fee, Processing Fee and
the Penalty Amount.
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vi. In case the Fuel Station/ Way-side
amenity is existing on a road
developed earlier but which has been
newly notified as a National Highway
and app'oval for access to such road
was earlier obtained from the
competent Authority in the State/ UT

Rs. 10,000/-
Precessing Fee

i. Requisite permission documents shall be
submitted and only the processing fee of
Rs. 10 000/- shall be charged subject to
the condition that it fulfils the prescribed

access conditions;
ii. However, if the existing access facility is

found deficient, the owner will have to
modify/ make the access facility conform

to the prescribed Standards within 12
months subject to availability o‘ land.

vii. In case the Fuel Station/ Way-side
amenity/ property is existing on a
road developed earlier but which has
been newly notified as a National
Highway without any access
permission from the competent
authority of the State/ UT concerned.

Rs. 10,000/-
towards

processing fee
and

Rs 20 000/- for
provisional

approval and
Rs. 2 50,000/- as

License fee
+Rs. 2,50,000/-

as penalty.

The owner of the facility shall have to apply for
access permission as if it is a fresh case and

conform to the access standards as prescribed.
Further, the owner shall have to take the requisite
action (i.e apoly for access permission) within a
period of one year of the Notification of such roac

as a NH, failing wnich the access shall be
disconnected.

viii. Renewal of Access Permission for a
Retail Outlet/ Way-side Amen ty

Rs. 10.000/- Only the Process ng fees will be paid. However,
any violations made during the intervening period
since grant of access earlier granted will have to

be necessarily rectified.

B. Private Properties/Other Establishments (other than Fuel Station)
i. Individual Residential properties/

small individual shops/ agricultural
farms in Open Stretches in Rural or

the Urban areas

-Nil- Subject to the condition that any such
establishment shall access any divided

carriageway of 4-lane or higher configuration only
through a service/ slip road In case of two lane,
access would be through acceleration and de -

acceleration lane. Wherever such access is
without a service road, acceleration / de¬

acceleration lane, the same will be disconnected.
ii. Bank Guarantee towards success’u

completion of access as per the
prescribed norms/ specif cations
before final approval is obtained.

Rs. 2,50,000/- Valid for a oeriod of three years. The BG shall be
released by the H gnway Administ'ator within 30
days of the grant of regular access permission. In

case the access construction is not completed
even within the extended period, the Highway

Administration may encash the Bank Gua'antee

9

, 

ii. n case the Fuel Stator/ Way-side Rs. 10,000%­ i. Requisite permission documents shall be 
menity is existing on a road Processing Fee submitted and only the processing fee of 
evelopec earlier but which has beer Rs. 10. 000/- shall be charged subject to 

hew/y notified as a National Hghwa the condition that it fulfils the prescribed 
access conditions; nd approval for access to such road ii. However, f the existing access facility is 

was earlier obtained from lh found deficient, the owner will have to 
ompetent Authority in the State/ UT modify/ make the access facility conform 

to the prescribed Standards within 12 
months subject to availability o' land. 

vii In case the Fuel Staton/ Way-sid Rs. 10,000/- The owner of the facility shall have to apply for 
amenity/ property is existing on t towards access permission as if itis a fresh case and 
road developed eaier but which ha processing fee conform to the access standards as prescribed 
been newly notified as a Nationa and Further, the owner shall have to tae te requisite 
Highway wtho.t any acces Rs 20. 000/ 'or action (e apply for access permission) within a 
permission from the com peten provisional per od of one year cf the Notification of such road 
authority of the Statz/ UT concerned. approval and as a NH, failing wnich the access shall be 

disconnected. Rs. 250,000/- as 
License fee 

+Rs. 2,50,000/ 
as penalty. 

vit. Renewal of Access Permission or a Rs. 10 000±- Only the Processing fees wll be paid. However, 
Retail Outlet! Way-side Amenty any violations made durirg the intervening period 

since grant of access earlier grated wi have lo 
be necessanly rectfi0d. 

8. Private Properties/Other Establishments (other than Fuel Station) 
i. Individual Residential properties! -Nil Subject to the cordton that any such 

small individual shops/ agricultural establishment shall access any divded 
farms in Open Stretches in Rural or carriageway of 4-lane or higher configuration orly 

the Urban areas through a service!' slip road In case of two lane, 
access would be through acceleration and de­ 

acceleration lane. Wherever such access is 
without a service road, acceleration / de- 

acceleration lane, the same wl be disconnected. 
i Bank Guarantee towards success'u Rs. 2,50,000/ Valid for a period of trree years. The BG shall be 

completion of access as per the released by the Hgway Administrator within 30 
prescribed norms! specif cations days of the grant of regular access permission. In 
before final approval is obtained case the access construction is not completed 

eve within the extended period, the Highway 

- 
Aministration may encash the Bank Guarantee 
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in. A residential Colony/ Sector/ Multi¬
storeyed Apartments developed by

Government/ Society/ Private
developers

Rs. 10,000/-
towards

processing fee
and

i. The Access to a National Highway of
divided carriageway of 4-lane or higher
configuration shall be only through a
Serv;ce/ Slip Road. In case of two lane,
access would be through acceleration

iv. Institutions/ establishments such as
Hospitals, Educational Institutions,
Hotels, Restaurants etc. developed
by any Society/ Private developers

or promoters/ government or
government agency

Rs 20,000/- for
provisional

approva' and
Rs. 2,50 000/- as

License fee

and de-acceleration lane. In case the
available RoW is available for
construction of the Service Road, the
Project executing agency shall construct
the service road for the purpose as a
deposit work (including any variation and
revision of cost till the completion of
work) . In case the RoW is not available
for provision/ development of a Service
Road, the applicant shall have to make
provision for such service road from out
of its own land and construct such
service road for safe connectivity to the
Highway as per the prescribed
standards.

ii. In cases where Highway stands
developed and the establishments
requiring access to the Highway come
uo after the CoD of such Highway, and
the traffic generated from these
establishments necessitates provision for
a vehicular underpass/ Flyover/ Junction/
interchange/ in the interest of road
safety, the applicant will have to oearthe
cost of development of such facility
including the cost of land required/
acquired for the purpose.

iii. Wherever such a facility (VUP/ Flyover/
Junction/ Interchange/) is liable to be
used by more tnan one establishments,
present or in future, the applicant
seeking access to the NH shall nave to
bear the expenditure equally incurred in
development of such a facility.

V. Individual Industrial Units/
Establishments

vi. Industrial Parks/ Estates/ Logistics
Centres/ Marketing Yards deve oped
by the State/ para-statal agencies or

orivate promoters, witch
necessitates provision of a facility of
VUP/ Flyover/ Junction/ Interchange

on the National Highway.

Rs. 10,000/-
towards

processing fee
and

Rs 20,000/- for
provisional

approval and

The Applicant will have to bear 100% of the cost
of development of the facility of a VUP/ Flyover/

Junction/ Inter-change/ on the Highway The
decision as to the kind/ nature of facility required

at such connecting point shall rest with the
Highway Project Authority.
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Rs. 2,50,000/- as
License fee

vii. A new road connecting to the
Highway which necessitates

provision of a facility of Interchange/
VUP or flyover on the NH whether
developed by the State/ UT or a

private entity

Rs. 10,000/-
towards

processing fee
and

Rs 20,000/- for
provisional

approval and
Rs. 2,50,000/- as

License fee

The Authority, government or private, developing
such a connecting road will have to bear 100% of

the cost of development of facility of a VUP /
fyover / junction / interchanges. The decision as

to the kind/ nature of facility required at such
connecting point shall rest with the Highway

Project Authority.

Notes i. The License fee and penalties as mentioned above shall be applicable for the Calendar Year 2020
as the Base Year. The same shall be increased @ 5% every subsequent Calendar year.

II. Construction of a Service Roac, wherever required to be developed by the applicant within the
ROW of a NH, can be either done as a Deposit work through the Project Development Authority
or oy the applicant agency in accordance with the design and standards prescribed by the Authority
in this behalf No Departmental charges will be levied by the Project Authority for the purpose
however the supervision charge as applicable shall oe levied.

iii. Similarly, development of a facil ty of VUP/ Flyover/ Junction/ Interchange, wherever required, can
be taken up by the Applicant himself as per the prescribed standards and drawings or got done
tnrough the Project Development Authority as a Deposit work. No Departmental charges will be
levied by the Project Authority for the purpose however the supervision charge as applicable shall
be levied.

2.12. The owner/management of fuel stations/ other properties is not bound to get the

acceleration/ deceleration lanes, including other ancillary appurtenances, constructed through the
Highway Authority (viz. NHA1, NH1DCL, concerned State PWD/ RCD as the case may be) or the

contractor/ concessionaire for the project in the particular stretch of National Highways. It shall be
the prerogative of the owner/ management of fuel stations/ other properties to construct the

acceleration/ deceleration lanes, including other ancillary appurtenances, either through the
Highway Authority/ concerned concessionaire/ contractor in the project section at the cost of the
owner/management of fuel stations/ other properties or by himself/ by themselves through any
other agency, subject to the same conforming to the standards prescribed by the Authority.

2.13. The access roads including acceleration/ deceleration lanes shall be constructed within
available ROW of the National Highways. However, in case of non-availability of adequate ROW for
construction of these facilities, owner/management of fuel stations/ other properties shall acquire
the required additional land at their cost for construction of such facilities. Similarly, access for/
egress to the facility (primarily for cluster, etc.) may be provided from the Service road which has
been developed already; however, service road of required length shall have to be constructed by the
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owner/ management of fuel stations/ other properties at their cost in case the same has not been
constructed but is required for providing access to such properties; additional land acquisition
required for construction of service road beyond available ROW of N H in such cases shall have to be
done by the owner/ management of fuel stations/ other properties at their cost.

2.14. Proposals in stretches under BOT/ HAM/ TOT Concessions: -

(i) In case of access permissions/ approvals on stretches of National Highway, which are under
any BOT/ HAM/ OMT/ TOT concession agreement, the concerned proposal Processing
Authority (i.e. Proposing Authority) shall invariably consult the concerned Concessionaire
before recommending the proposal to the Competent Authority.

[ii) On receipt of online application from the highway administration, the proposal Processing
officer shall forward copies of such application [preferably the soft copies) to the concerned
Concessionaire and the IE to submit their comments within 15 days of receipt of such
applications.

2.15 In case of Expressway and access controlled Highways above guidelines of access permission
will not be applicable. In such cases no access permission shall be given and access shall only
be given at pre decided location as provided in the design of Expressway and access
controlled Highways with proper access/service road.

2.16. Norms as stipulated in Appendix I shall be applicable for retail outlets and those stipulated
in Appendix-11 shall be applicable for all other private properties/ establishments.
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APPENDIX -I

Norms for Location, Layout and Access to Fuel Stations along National Highways

1.1 The term "Fuel Station'’ shall include Petroleum Retail Outlets, CNG/ Gas Retail Outlets,
Electrical Vehicle (EV) Charging Stations, bio fuel pumps, wayside amenities etc.

1.2 When the cross slope of the country is more than 25%, the terrain shall be classified as hilly
or mountainous terrain. Where National Highway passes through a town of population of 20,000 and
more (census 2011 will apply), the stretch shall be categorized as urban stretches.

2.1 Norms on Existing Service Road/ Slip road

Irrespective of the terrain, no norm shall be applicable if the retail outlet is proposed on the existing
service roads/ slip road. However, permission for retail outlet proposed on the existing service
roads/ slip roads needs to be obtained from Highway Administrafion to regulate other requirements
such as drainage facilities, plot size, drinking water, toilet facilities, signs, markings etc.

However, no access permission shall be granted for establishment of a retail outlet on the entry/ exit
ramp of service/ slip road.

2.2 Location Norms on Rural stretches of National Highways

Sr. No. Items Norms applicable

1. Acceleration/ Dece eration lane Need to construct 100m acceleration lane and 70m deceleration lane

2. Distance of any Intersection with any
category of road and med an gap

300 m

3. Any barrier including that of Toll Plaza
and Railway Level Crossing

1000 m

4. Distance from the Start of approach roac
of Road Over Bridge (ROB)

200 m

5. Start of approach road of Grade
Separator/ flyover

300 m

6. Distance between two fuel stations Undiv ded carnage way- 3C0m *

Divided Carriageway- 1000m *

"including decelerat on and acce eration lanes
However, this restriction shall not apply in case access/ egress for
all such fuel stations are provided through common service road of
7.0m width and not directly to NH.
Further, access for fuel stations at close' proximity than above
distance may be allowed provided entry/ exit for botn the Fuel
Stations are provided through service road of 7.0m width having
suffcient length; further, additional length of such service road shall
be constructed at the cos: of the latter fuel station owner/ company
seeking grant of permission for access for the facility.
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APPENDIX -I 

Norms for Location, Layout and Access to Fuel Stations along National Highways 

L.1 The term "Fuel Station" shall include Petroleum Retail Outlets, CNG/ Gas Retail Outlets, 
Electrical Vehicle (EV) Charging Stations, bio fuel pumps, wayside amenities etc. 

1.2 When the cross slope of the country is more than 25%, the terrain shall be classified as hilly 
or mountainous terrain. Where National Highway passes through a town of population of 20,000 and 
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2.3 Location Norms for Urban/ Mountainous stretches of National Highways

Sr. No. Items Norms applicable
1. Acceleration/ Deceleration lane The deceleration and acceleration lanes may be d spensed with for

he fuel station located along urban roads and roads in hilly and
mountainous terrain.

2. Intersection with any category of road
and median Gap

100 m

3. Any barrier including that of Toll Plaza
and Railway Level Crossing

1000m

4. Start of aoproach road of Road Over
bridge (ROB)

200 m

5. Start of approach road of Grade
Separator/ flyover

300 m

6. Distance between two fuel stations 300 m’ - Fo- both divided and uncivided carriageway
‘(including deceleration and acceleration lanes).
However, this restriction shall not apply in case access/ egress for
all such mel stations are provided through common service road of
7.0m width and not d rectly to NH. Further, access for fuel stations
at closer proximity than 300m may be allowed provided entry/ exit
for both the Fuel Stations are provided through service road of 7.0m
width having sufficient length; further, additional length of such
service road shall be constructec at the cost of the latter fuel station
owner/ company seeking grant of permission for access for the
facility.

Notes: a. All the dimensions are to be measured from the boundary of the Fuel Station
b. In case o‘cistance from intersection with any category of mad, the roads means paved carriageway

(Bituminous/ concrete/ Interlocking Concrete block) of 3.0m width and having length of Minimum
300m and above irrespective of the category of road.

c. The minimum distance between two fuel stations on both sides of the highway is aoplicable for
undivided carriageway. In case of divided carriageway, with no gap in medians the distance
restriction is for same side and is not apol cable on the opposite side of the fuel Station. However,
access for fuel stations at closer prox mity may be allowed provided entry/ exit for both the Fuel
Stations are provided through service road of sufficient length; further, additional length of such
service road sha I be constructed at the cost of the latter fuel stat on owner/ company seeking grant
of permission for access for the facility.

d. Distance between the Fuel Station and the structural barrier (i.e. loll plaza, railway level crossing,
check barrier etc.) sha I not apply if such barrers are located on service road only and are separated
from the main carr ageway.

e. The gap in the Central Median shall be treated as Intersection.

3.0 General Conditions of Siting

i. Rest areas should have various amenities for users e.g. fuel stations, places for parking,
toilets, restaurants, rest room, kiosks for selling sundry items, bathing facilities, repair
facilities, creche etc. These aspects should be incorporated while planning for improvement
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and up gradation of highways and/or planning for new fuel stations along the highways. The
rest area complex may be planned subject to their commercial viability.

ii. It should be ensured that the location of the proposed fuel station docs not interfere with
future improvements of the highway and the nearby intersections/ junctions.

iii. The fuel stations would be located where the highway alignment and profile are favourable,
i.e. where the grounds are practically level, there are no sharp curves not less than those
specified for minimum design speed or steep grades (more than 5%) and where sight
distances would be adequate for safe traffic operations.The location should not interfere with
the placement and proper functioning of highways signs, signals, lighting or other devices
that may affect traffic operation.

iv. If two or more fuel stations are to be sited in close proximity for some reasons these would
be grouped together to have a common access through a service road of 7.0m width and
connected to the highway through acceleration, deceleration lanes. Any objection from the
existing fuel station owner against granting of access permission from NH for the proposed
new fuel station are to be overruled and access to all fuel stations in case ofclustering, shall
invariably be from the service road only. Wherever longer service road exists, which may
itself act as deceleration/ acceleration lane, no separate deceleration/ acceleration lane is
required. New entrant would be responsible for construction and maintenance of the
common service road, deceleration & acceleration lanes, drainage and traffic control device.
Wherever available ROW is inadequate to accommodate such service roads, deceleration/
acceleration lanes etc., the additional land by the side of ROW to accommodate such service
roads shall be acquired by the new entrant Oil Company.

4.0 Plot size for Fuel Station:

i. The minimum size and shape of the plot for fuel station should primarily be laid down by the
Company/ Establishment concerned, for which they would need to consider suitable
accommodation of all the facilities e.g fuel pumps, offices, stories, compressor room, air
pump and kiosks etc. The Highway Administration steps in primarily keeping in view that no
hindrance is caused to the movement of vehicles of expected maximum dimensions, within
the fuel station and in the access area. Sufficient space would need to be available to
accommodate the number of fuel pumps to cater to the expected number of vehicles in peak
time at this location so that the vehicles do not spill over to the access area. The air pump and
kiosks for pollution control measurements be installed at some distance from the fuel pumps
so that the vehicles requiring these services do not cause hindrance to the free movement of
vehicles entering or exiting the fuel station.

ii. Keeping the above considerations in view, the minimum size of the plot for a fuel station along
National Highways shall be as follows:-

Sr. No.
Frontage
(In Metre)

Depth
(In Metre)

(i) On Rural stretches in plain and ro ling terrain 35 35

(ii) On Uroan stretches in plain and rolling terrain 30 30

(iii) In hilly and mounta nous terrain 20 20

Note: The proposed olot of new fuel stations should be such that the minimum frontage is achieved within the
minimum total area as stipulated above.
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Wherever available ROW is inadequate to accommodate such service roads, deceleration/ 
acceleration lanes etc., the additional land by the side of ROW to accommodate such service 
roads shall be acquired by the new entrant Oil Company. 

4.0 Plot size for Fuel Station: 

i. The minimum sizc and shape of the plot for fucl station should primarily be laid down by the 
Company/ Establishment concerned, for which they would need to consider suitable 
accommodation of all the facilities e.g fuel pumps, offices, stories, compressor room, air 
pump and kiosks etc. The Highway Administration steps in primarily keeping in view that no 
hindrance is caused to the movement of vehicles of expected maximum dimensions, within 
the fuel station and in the access area. Sufficient space would need to be available to 
accommodate the number of fuel pumps to cater to the expected number ot vehicles in peak 
time at this location so that the vehicles do not spill over to the access area. The air pump and 
kiosks for pollution control measurements be installed at some distance from the fuel pumps 
so that the vehicles requiring these services do not cause hindrance to the free movement of 
vehicles entering or exiting the fuel station. 

ii. Keeping the above considerations in view, the minimum size of the plot for a fuel station along 
National Highways shall be as follows:­ 

Sr. No. 
Frontage Depth 

(In Metre) (In Metre) 

0 On Rural stretches in plain ard roIng terrain 35 35 
() On Uran stretches in plain and rolling terrain 30 30 
(ii) In hilly and mounta nous terrain 20 20 

Note: The proposed lot of now tuel stations shou d be such that tho minimum frontage is achiovad within the 
minimum total area as stipulated above. 

15 

4480



iii. For fuel station being part of the rest area complex, the area required for other facilities
such as parking, restaurant, rest rooms, toilets, kiosks for selling sundry items, bathing
facilities, repair facilities, shops etc. would be extra but there would be a single access/
egress.

5.0 Access for new fuel station along divided/ undivided carriageway sections

i. The access to fuel station along divided/un-divided carriageway for rural stretch of National
Highways shall be through acceleration and deceleration lane. The acceleration and
deceleration lane may be dispensed with for urban/ hilly and mountainous roads.

ii. The deceleration lane would take-off from the edge of the paved shoulder taken up to the
edge of the Right of Way (ROW) of National Highway, beyond which, the boundary of fuel
station shall start. Its minimum length would be 70 m measured along the travel direction of
highway. Its width would be minimum 5.5m. The shoulder of 2.25 m would be provided
towards the outer side of the access/ egress (i.e. on the side farthest from the carriageway)
for this deceleration lane.

iii. The acceleration lane would take-off from the edge of the fuel station on exit side having
minimum length of 100 m. Its width would be minimum 5.5m. Its starting stretch of 70 m
length would be with a curvature of minimum radius of 650m and the remaining 30m length
would be tapered so as to facilitate vehicles coming out of fuel station, merging with fast
moving through traffic on main carriageway, in a safe and efficient manner. Wherever,
available ROW is inadequate to accommodate the service roads and/ or deceleration I
acceleration lanes in plain and rolling terrain of non-urban stretches, the additional marginal
land by the side of ROW to accommodate the deceleration/ acceleration lanes shall be
acquired by the owner of the fuel station. In cases of widening to 4/6 lanes in near future, the
matter shall be dealt on case-to-case basis.

iv A separator island would be provided in front of the fuel station. The length of this separator
island would be determined on the basis of the intersecting points of the edge line of the
separator island with the line drawn along the edge of chevron marking, as indicated in
Figures 1 and 2 for undivided carriageway and Figure 3 and 4 for divided carriageway, of
these norms. Its shape for isolated fuel station would be as shown in Figure 1/ Figure 3 and
that for the cluster of fuel stations with common service roads, as shown in Figure 2/ Figure
4. Itwould have minimum width of3m. The width of approaches connecting deceleration and
acceleration lanes, along the separator island should be 5.5m.

v. There would be buffer strip from the edge of the ROW and would extend minimum 3m inside
the fuel station plot. Its minimum length would be 12 m. In Urban/ hilly or mountainous
areas, minimum length of buffer strip may be reduced to 5m keeping minimum width of
opening at entry and exit to 7.5 m. No structure or hoarding except the approved standard
identification sign on pole, would be permitted inside the buffer strip. The buffer strip as well
as the separator island should be provided with kerb of minimum 275 mm height to prevent
vehicles from crossing it or using it for parking purposes. The buffer strip in the approach
zone should be suitably shaped or cover extra area in the approach zone after provision of
acceleration, deceleration lane and connecting approaches and should be properly turfed for
aesthetic landscaping.

vi. The radius for turning curves would be 13 m and that for non-turning curves should be from
1.5 to 3 m, so as to check over speeding while entering or exiting the fuel station. Wherever,
available ROW is inadequate, the additional marginal land by the side of ROW shall be
acquired by the owner of fuel station to provide prescribed turning radius.
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ii, For fuel station being part of the rest area complex, the area required for other facilities 
such as parking restaurant, rest rooms, toilets, kiosks for selling sundry items, bathing 
facilities, repair facilities, shops etc. would be extra but there would be a single access/ 
egress. 

5.0 Access for new fuel station along divided/ undivided carriageway sections 

i. The access to fuel station along divided/un divided carriageway for rural stretch of National 
Highways shall be through acceleration and deceleration lane. The acceleration and 
deceleration lane may be dispensed with for urban/ hilly and mountainous roads. 

ii. The deceleration lane would take-off from the edge of the paved shoulder taken up to the 
edge of the Right of Way (ROW) of National Highway, beyond which, the boundary of fuel 
station shall start. Its minimum length would be 70 m measured along the travel direction of 
highway. Its width would be minimum 5.Sm. The shoulder of 2.25 m would be provided 
towards the outer side of the access/ egress [ie. on the side farthest from the carriageway) 
for this deceleration lane 

iii. The acceleration lane would take-off from the edge of the fuel station on exit side having 
minimum length of 100 m. Its width would be minimum 5.5m. Its starting stretch of 70 m 
length would be with a curvature of minimum radius of 650m and the remaining 30m length 
would be tapered so as to facilitate vehicles coming out of fuel station, merging with fast 
moving through traffic on main carriageway, in a safe and efficient manner. Wherever, 
available ROW is inadequate to accommodate the service roads and/ or deceleration / 
acceleration lanes in plain and rolling terrain of non-urban stretches, the additional marginal 
land by the side of ROW to accommodate the deceleration/ acceleration lanes shall be 
acquired by the owner of the fuel station. In cases of widening to 4/6lanes in near future, the 
matter shall be dealt on case-to case basis. 

iv A separator island would be provided in front of the fuel station. The length of this separator 
island would be determined on the basis of the intersecting points of the edge line of the 
separator island with the line drawn along the edge of chevron marking as indicated in 
Figures l and 2Z for undivided carriageway and Figure 3 and 4 for divided carriageway, of 
these norms. Its shape for isolated fuel station would be as shown in Figure I/ Figure 3 and 
that tor the cluster of fuel stations with common service roads, as shown in Figure 2/ Figure 
4. It would have minimum width of 3m. The width of approaches connecting deceleration and 
acceleration lanes, along the separator island should be 5.5m 

v. There would be buffer strip from the cdge of the ROW and would extend minimum 3m inside 
the fuel station plot. Its minimum length would be 12 m. In Urban/ hilly or mountainous 
areas, minimum length of buffer strip may be reduced to Sm keeping minimum width of 
opening at entry and exit to 7.5 m. No structure or hoarding except the approved standard 
identification sign on pole, would be permitted inside the buffer strip. The buffer strip as well 
as the separator island should be provided with kerb of minimum 275 mm height to prevent 
vehicles from crossing it or using it for parking purposes. The buffer strip in the approach 
zone should be suitably shaped or cover extra area in the approach zone after provision of 
acceleration, deceleration lane and connecting approaches and should be properly turfed for 
aesthetic landscaping. 

vi, 'The radius for turning curves would be 13 m and that for non-turning curves should be from 
1.503msoas to check over speeding while entering or exiting the fuel station. Wherever, 
available ROW is inadequate, the additional marginal land by the side of ROW shall be 
acquired by the owner of fuel station to provide prescribed turning radius. 
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vii. The pavement of the access roads including deceleration, acceleration lanes and connecting
approaches would have sufficient design strength for the expected service lane traffic. It
would have minimum pavement composition of 150 mm thick Granular Suh Base (GSR)
overlaid by three layers of Water Bound Macadam (WBM) (other than WBM-Grading No. 1),
each of 75 mm thickness, topped by 50 mm thick Bituminous Macadam (BM) and 30 mm thick
Bituminous Carpet (BC). Interlocking Concrete Blocks as per 1RC:SP:63 can also be
considered.

viii. The typical access layout for the new fuel station with relevant details for deceleration/
acceleration lanes connecting approaches, separator Island buffer strip, drainage, signs and
marking on carriageway sections of National Highways would be as shown in Figure1/Figure
3 of these norms.

ix. The typical access layout for cluster of fuel stations, with details for deceleration lane, service
road and acceleration lane etc. would be as shown in Figure 2/ Figure 4 of these Norms.

x. The typical layout for fuel stations and signs and markings along National Highways in
Hilly/Mountainous/Urban stretches is given in Figure 5.

6.0 Drainage

There shall be adequate drainage system on the access to the fuel station and inside its area
so as to ensure that surface water does not flow over the highway or any water logging takes
place. For this purpose, the fuel station and access area would be at least 300 mm below the
level at the edge of the shoulder on the highway. The surface water from fuel station/ facility
and access road would need to be collected in a suitable underground drainage system (e.g.
slab culvert with iron grating of adequate strength constructed in the approaches or any
other method as per satisfaction of Highway Administration so as to ensure that surface
water from fuel station/ facility does not flow on the highway) and led away to a natural
course/ outfall sewer through culvert or led away to a water-recharging system specifically
constructed by the owner/ management of the fuel station/ facility in case lined drains of
sufficient length upto a natural course/ outfall sewer are not available. The applicant has to
prepare separate detailed drawings indicating the drainage arrangements and to be
submitted along with the application for permission.

7.0 Enforcement of Right of Way and Building Line

While planning the layout for various facilities inside the fuel stations/ establishments, it has
to be ensured that fuel pumps are located beyond the building lines as prescribed in I RC:73,
'Geometric Design Standard for Rural (Non-Urban) Highways’ or (as notified by the State
Government concerned) or lOni away from ROW boundary whichever is less.The fuel station
office building etc. shall be located at a safe distance as proscribed by the Fire Department or
other authorities. The buffer strip would extend minimum 3m inside the fuel station plot,
beyond the available ROW. The future widening of the Highway shall also be kept in view
while setting up and preparing the layout plan of the proposed fuel station. The owner of the
fuel station shall acquire additional land, if required, to accommodate access/ egress roads
for fuel station, service roads, acceleration/ deceleration lanes, etc.
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vii. The pavement of the access roads including deceleration, acceleration lanes and connecting 

approaches would have sufficient design strength for the expected service lane traffic. It 
would have minimum pavement composition of 150 mm thick Granular Sub Base (GSB) 
overlaid by three layers of Water Bound Macadam (WBM) (other than WBM-Grading No. 1), 
each of75 mm thickness. topped by 50 mm thick Bituminous Macadam (BM ) and 30 mm thick 
Bituminous Carpet (BC). Interlocking Concrete Blocks as per IRC:SP:63 can also be 
considered. 

viii, The typical access layout for the new fuel station with relevant details for deceleration/ 
acceleration lanes connecting approaches, separator Island buffer strip, drainage, signs and 
marking on carriageway sections of National Highways would be as shown in Figure 1/Figure 
3ofthese norms. 

ix. The typical access layout for cluster of fuel stations, with details for deceleration lane, service 
road and acceleration lane etc. would be as shown in Figure 2/ Figure 4 of these Norms. 

x. The typical layout for fuel stations and signs and markings along National Highways in 
Hilly /Mountainous/Urban stretches is given in Figure 5. 

6.0 Drainage 

There shall be adequate drainage system on the access to the fuel station and inside its area 
so as to ensure that surf ace water does not flow over the highway or any water logging takes 
place. For this purpose, the fuel station and access area would be at least 300 mm below the 
level at the edge of the shoulder on the highway. The surface water from fuel station/ facility 
and access road would need to be collected in a suitable underground drainage system [e.g. 
slab culvert with iron grating of adequate strength constructed in the approaches or any 
other method as per satisfaction of Highway Administration so as to ensure that surface 
water from fuel station/ facility does not flow on the highway) and led away to a natural 
course/ outfall sewer through culvert or led away to a water-recharging system specifically 
constructed by the owner/ management of the fuel station/ facility in case lined drains of 
sufficient length upto a natural course/ outfall sewer are not available. The applicant has to 
prepare separate detailed drawings indicating the drainage arrangements and to be 
submitted along with the application for permission. 

7.0 Enforcement of Right of Way and Building line 

While planning the layout for various facilities inside the fuel stations/ establishments, it has 
to be ensured that fuel pumps are located beyond the building lines as prescribed in IRC:73, 
'Geometric Design Standard for Rural (Non-Urban) Highways' or (as notified by the State 
Government concerned) or 10m away from ROW boundary whichever is less. The fuel station 
office building etc. shall be located at a safe distance as prescribed by the Fire Department or 
other authorities. The buffer strip would extend minimum 3m inside the fuel station plot, 
beyond the available ROW. The future widening of the Highway shall also be kept in view 
while setting up and preparing the layout plan of the proposed fuel station. The owner of the 
fuel station shall acquire additional land, if required, to accommodate access/ egress roads 
for fuel station, service roads, acceleration/ deceleration lanes, etc. 
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8.0 System for Signages and Markings*

i. An adequate system for signs and marking would be provided at the locations of fuel stations
for the guidance of the highway users. The pavement markings would be in the form of
chevron at entry and exit locations, give way for the exit from the fuel station. Information
signs for fuel station would be provided at 1km ahead, 500m ahead and at the entry point
within the NH ROW.

ii. On undivided carriageway, additional signs for the regulation of entry and exit of the
vehicular traffic should be provided on the separator island. Also, an informatory sign should
be installed showing the distance of the nearest Fuel station located in the direction of travel
in order to avoid any need for right turnings for accessing the Fuel Station located on the
opposite side. This sign should be installed at a location of about 200 m ahead of the opposite
side fuel station within the NH ROW.

iii. The pavement markings shall conform to 1RC:35, 'Code of Practice for Road Markings’ and
the Road Sign to IRC:67, ’Code of Practice for Road Sign’s and IRC:SP:55, 'Guidelines on Safety
in Road Construction Zones’.

iv. These should he as per Section 801 and 803 of Ministry's Specifications for Road and Bridge
Works, as updated from time to time.

v The system for signs and markings with their type and locations would be as shown in Figure
1,2,3,4 & 5 for the chosen access layout.

9.0 License Deed

i A License Deed would be required to be signed between the Oil Company wanting to install
the Fuel Station [Licensee] and Government of India through their designated officers
(Highway Administration). The specimen copy of the license deed is enclosed at Annexure-
III to Appendix-!.

ii. The license deed would be drawn on a non-judicial stamp paper and all expenses in this
regard be borne by the licensee.

iii. The validity of the license for the use of National Highway land for access to fuel station
would be fora period of fifteen yearsand on the expiry of lease after which the same would
be required to be renewed which could be for a similar period. During this validity period,
the owner shall maintain in good condition the deceleration / acceleration lanes, service
roads (free from any potholes/patchcs), toilet & drinking water facilities, drainage
arrangement (clean conditions to allow full discharge of storm water), signs and markings
(existing at identified location with clear required visibility).

10.0 Payment

The payment of fee etc. would be payable by the licensee to the Highway Administration in
consideration of this Agreement for the access for which the license is issued There would
be no need to register the license deed. This fee would be paid on-line in favor of the
concerned Pay & Accounts Officer of the Ministry of Road Transport and Highways and
would be credited to the Major Head 1054 (Revenue Receipt Head). The license deed shall
be executed only after the online payment has been remitted in the concerned P&AO office
and successfully realized in the Consolidated Fund of India.
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8.0 System for Signages and Markings 

i. An adequate system for signs and marking would be provided at the locations of fuel stations 
for the guidance of the highway users. The pavement markings would be in the form of 
chevron at entry and exit locations, give way for the exit from the fuel station. Information 
signs for fuel station would be provided at 1km ahead, S00m ahead and at the entry point 
within the NH ROW. 

ii. On undivided carriageway, additional signs for the regulation of entry and exit of the 
vehicular traffic should be provided on the separator island. Also, an informatory sign should 
be installed showing the distance of the nearest Fuel station located in the direction of travel 
in order to avoid any need for right turnings for accessing the Fuel Station located on the 
opposite side. This sign should be installed at a location of about 200 m ahead of the opposite 
side fuel station within the NH ROW. 

iii. The pavement markings shall conform to IRC:35, 'Code of Practice for Road Markings' and 
the Road Sign to IRC:67, 'Code of Practice for Road Sign's and IRCSP:55, 'Guidelines on Safety 
in Road Construction Zones'. 

iv. These should he as per Section 801 and 803 of Ministry's Specifications for Road and Bridge 
Works, as updated from time to time. 

v. The system for signs and markings with their type and locations would be as shown in Figure 
1,2,34 & 5 for the chosen access layout. 

9.0 License Deed 

A License Deed would be required to be signed between the Oil Company wanting to install 
the Fuel Station [(Licensee) and Government of India through their designated officers 
(Highway Administration). The specimen copy of the license deed is enclosed at Annexure­ 
III to Appendix I 

ii. The license deed would be drawn on a non-judicial stamp paper and all expenses in this 
regard be borne by the licensee. 

iii, The validity of the license for the use of National Highway land for access to fuel station 
would be for a period of fifteen years and on the expiry of lease after which the same would 
be required to be renewed which could be for a similar period. During this validity period, 
the owner shall maintain in good condition the deceleration / acceleration lanes, service 
roads (free from any potholes/patches), toilet & drinking water facilities, drainage 
arrangement (clean conditions to allow full discharge of storm water), signs and markings 
(existing at identified location with clear required visibility] 

10.0 Payment 

The payment of fee etc. would be payable by the licensee to the Highway Administration in 
consideration of this Agreement for the access for which the license is issued There would 
be no need to register the license deed. This fee would be paid on-line in favor of the 
concerned Pay & Accounts Officer of the Ministry of Road Transport and Highways and 
would he credited to the Major Head 1054 (Revenue Receipt Head). The license deed shall 
be executed only after the online payment has been remitted in the concerned P&AO office 
and successfully realized in the Consolidated Fund of India. 
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11.0 Responsibilities of Oil Companies/Owners

i. The Ministry of Petroleum and Natural Gas/ Oil/ Gas companies, while entertaining any
application for the installation of a Fuel Station, would supply a copy of these norms to the
applicant so that he may assess his position to fulfil the requirements of these Norms.
Ministry of Petroleum and Natural Gas/ Oil & Gas Companies would ensure that the plot
identified by the applicant conforms to the requirements of these norms in terms of its
location, access layout and signs and markings. It shall also be the responsibility of the
applicant/ owner of Fuel Station to provide the prescribed layout for access as given in
Fig.1/2/3/4/5, as the case may be, while preparing the layout.

ii. After obtaining provisional permission for access, Oil Companies/ Owners shall be
responsible for the construction and maintenance of deceleration/ acceleration lanes,service
roads, channelizers, drainage arrangement, drinking water and toilet facilities, signs and
markings in accordance with the approved layout and specifications conforming to these
norms, at his own cost. The drinking water and toilet facilities shall be accessible to the public
round the clock. In order to inform the public about these, a display board showing
availability of such facilities shall be installed before the entry to the fuel station. On
completion of the construction in accordance with checklist and conforming to the approvals,
a Completion Certificate would be issued by the field unit of NHAI/ PWD/ RRO/ NH1DGL or
any other agency (as the case may be) for getting approval of Highway Administration. The
concerned Oil Company would be allowed to energize the fuel station only after the
final approval i.e License Deed signed by the Highway Administration.

iii. Inspections for determining the deviations from prescribed Norms shall be done at any time,
even after signing of the License Deed, by the Highway Administration. In cases of defaults/
deviations found during inspections by Highway Administration, each deficiency shall be
immediately rectified, which in no case should exceed 60 days from the date of inspection
and notification of such deficiencies to the owner. The failure to rectify the identified
deficiencies within the prescribed time would lead to de-energizing the fuel station by the
concerned Oil Company. The re-energfzing would be done only on complete rectification and
on the authorization by Highway Administration. The action against the oil companies shall
also be taken if the rectification of the identified deficiencies has not been done within the
prescribed timeline even after reminders to the oil companies.

iv. Access permission allowed to owner/ management of fuel stations may in some cases lead to
substantial vchicular/pedcstrian traffic movements on the highway/ access so
constructed/allowed. In such cases there may arise a need to construct a cross-over facility
such as Underpass/ Overpass/ FOB/ Service lane etc. for ensuring road safety. The cost of
such cross-over facility etc. shall be borne by the owner/ management of fuel stations.

v. The owner/ management of fuel stations is not bound to get the acceleration/ deceleration
lanes including other ancillary appurtenances constructed through the highway authority or
the contractor/ concessionaire for the project in the particular stretch of National highways.
It shall be the prerogative of the owner/management of fuel stations to construct the
acceleration/ deceleration lanes including other ancillary appurtenances wither through the
concerned concessionaire/ contractor in the project section at the cost of the
owner/management of fuel stations or by themselves through any other agency.
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11.0 Responsibilities of oil Companies/Owners 

i. The Ministry of Petroleum and Natural Gas/ Oil/ Gas companies, while entertaining any 
application for the installation of a Fuel Station, would supply a copy of these norms to the 
applicant so that he may assess his position to fulfil the requirements of these Norms. 
Ministry of Petroleum and Natural Gas/ Oil & Gas Companies would ensure that the plot 
identified by the applicant conforms to the requirements of these norms in terms of its 
location, access layout and signs and markings. It shall also be the responsibility of the 
applicant/ owner of Fuel Station to provide the prescribed layout for access as given in 
Fig.1/2/3/4/5, as the case may be, while preparing the layout. 

ii. After obtaining provisional permission for access Oil Companies/ Owners shall be 
responsible for the construction and maintenance of deceleration/ acceleration lanes, service 
roads, channelizers, drainage arrangement, drinking water and toilet facilities, signs and 
markings in accordance with the approved layout and specifications conforming to these 
norms, at his own cost. The drinking water and toilet facilities shall he accessible to the public 
round the clock In order to inform the public about these, a display board showing 
availability of such facilities shall be installed before the entry to the fuel station. On 
completion of the construction in accordance with checklist and conforming to the approvals, 
a Completion Certificate would be issued by the field unit of NHAI/ PWD/ BRO/ NHIDCL or 
any other agency (as the case may be) for getting approval of Highway Administration. The 
concerned Oil Company would be allowed to energize the fuel station only after the 
final approval i.e License Deed signed by the Highway Administration. 

iii. Inspections for determining the deviations from prescribed Norms shall be done at any time, 
even after signing of the License Deed, by the Highway Administration. In cases of defaults/ 
deviations found during inspections by Highway Administration, each deficiency shall be 
immediately rectified, which in no case should exceed 60 days from the date of inspection 
and notification of such deficiencies to the owner, The failure to rectify the identified 
deficiencies within the prescribed time would lead to de-energizing the fuel station by the 
concerned Oil Company, The re-energizing would be done only on complete rectification and 
on the authorization by Highway Administration. The action against the oil companies shall 
also be taken if the rectification of the identified deficiencies has not been done within the 
prescribed tireline even after reminders to the oil companies. 

iv. Access permission allowed to owner/ management of fuel stations may in some cases lead to 
substantial vehicular/pedestrian traffic movements on the highway/ access so 
constructed/allowed. In such cases there may arise a need to construct a cross-over facility 
such as Underpass/ Overpass/ FOB/ Service lane etc. for ensuring road safety. The cost of 
such cross-over f acility etc. shall be borne by the owner/ management of fuel stations 

v. The owner/ management of fuel stations is not bound to get the acceleration/ deceleration 
lanes including other ancillary appurtenances constructed through the highway authority or 
the contractor/ concessionaire for the project in the particular stretch of National highways. 
It shall be the prerogative of the owner/management of fuel stations to construct the 
acceleration/ deceleration lanes including other ancillary appurtenances wither through the 
concerned concessionaire/ contractor in the project section at the cost of the 
owner/management of fuel stations or by themselves through any other agency 
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vi. The access roads including acceleration/ deceleration lanes shall be constructed within the
available ROW of the National Highways. However, in case of non-availability of adequate
ROW for construction of these facilities, the owner/ management of fuel stations shall acquire
the required additional land at their cost for construction of such facilities.

vii. The toilet facility is to be provided as per the standard layout at figure 6 demarkingseparately
gents and ladies and duly equipped with lighting, water and requisite cleaning accessories
etc. The necessary alterations in the case of existing retail outlets may be done as felt
necessary in accordance with the standard layout. A separate access to all road users of the
National Highways with traffic signages of the availability of toilet facility along National
Highways may be provided and the toilets are kept open round the clock.

**Me**
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vi. The access roads including acceleration/ deceleration lanes shall be constructed within the 
available ROW of the National Highways. However, in case of non-availability of adequate 
ROW for construction of these facilities, the owner/ management of fuel stations shall acquire 
the required additional land at their cost for construction of such facilities. 

vii, The toilet facility is to be provided as per the standard layout at figure 6 demarking separately 
gents and ladies and duly equipped with lighting, water and requisite cleaning accessories 
etc. The necessary alterations in the case of existing retail outlets may be done as felt 
necessary in accordance with the standard layout. A separate access to all road users of the 
National Highways with traffic signages of the availability of toilet facility along National 
Highways may be provided and the toilets arc kept open round the clock. 

....... 
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ANNEX!
[To Appendix-1]

List of documents to be submitted for getting approval for installation of new Fuel Station/
Way side Amenity/ Establishment along National Highways

1. Signed copy of license deed. The draft is at Annex III.
2. Certified copy of location plan of the Fuel Station along the National Highway showing details

ofRightofWay [ROW] of National Highway, existing intersections and the intersecting roads,
including existing public roads and other developments, falling within a reach of 1.1 km in
each side of the Fuel Station and carriageway.

3. Certified copy of plan of the proposed Fuel Station showing details of deceleration,
acceleration lanes, service road (if provided), buffer strip, fuel pump, office, kiosk,
lubritorium, air and water supply, toilet & drinking water facilities, drainage details, signages
and markings conforming to applicable figures enclosed with these norms.

4. Certified copy of sectional view showing elevation of Fuel Station with respect to National
Highway and slopes to be provided for adequate drainage and preventing water logging on
the National Highway.

5. Drainage plan of the Fuel Station.
6. Detail of the material for pavement composition for deceleration lane, sendee road and

acceleration lane.
7. Undertaking from the oil company that the oil company would pay necessary fee for the use

of the National Highway land whenever the fee is demanded by the Highway Authorities in
future.

8. Undertaking from Oil Company that necessary alteration including complete removal/
shifting of the approach roads at its own cost if so required by Ministry, for the development
of National Highway or in the interest of safety in this section.

9. Undertaking from Oil Company that they shall take all the action as prescribed in Appendix -
I to ensure conformity of these Norms.

10. Undertaking from the Oil Company that the fuel station is neither in operation nor energized
and that construction of the fuel station has not been commenced.

11. Documentary evidence of additional Land Acquisition details (if required) beyond the
available ROW (to accommodate service roads, deceleration / acceleration lanes, turning
radius etc.) done by the owner of the fuel station. [NOTE— It needs to be specifically
mentioned if the same is not applicable /required.]
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ANNEX.-L 
(To Appendix-I) 

List of documents to be submitted for getting approval for installation of new Fuel Station/ 
Way -side Amenity/ Establishment along National Highways 

I. Signed copy of license deed. The draft is at Annex III 
2. Certified copy of location plan of the Fuel Station along the National Highway showing details 

of Right of Way (ROW) of National Highway, existing intersections and the intersecting roads, 
including existing public roads and other developments, falling within a reach of 1.1 km in 
each side of the Fuel Station and carriageway. 

3. Certified copy of plan of the proposed Fuel Station showing details of deceleration, 
acceleration lanes, service road (if provided), buffer strip, fuel pump, office, kiosk, 
lubritorium, air and water supply, toilet & drinking water facilities, drainage details, signages 
and marings conforming to applicable figures enclosed with these norms. 

4, Certified copy of sectional view showing elevation of Fuel Station with respect to National 
Highway and slopes to be provided for adequate drainage and preventing water logging on 
the National Highway. 

5. Drainage plan of the Fuel Station. 
6. Detall of the material for pavement composition for deceleration lane, service road and 

acceleration lane 
7. Undertaking from the oil company that the oil company would pay necessary fee for the use 

of the National Highway land whenever the fee is demanded by the Highway Authorities in 
future. 

8. Undertaking from Oil Company that necessary alteration including complete removal/ 
shifting of the approach roads at its own cost if so required by Ministry, for the development 
of National Highway or in the interest of safety in this section. 

9, Undertaking from Oil Company that they shall take all the action as prescribed in Appendix ­ 
Ito ensure conformity of these Norms. 

0. Undertaking from the Oil Company that the fuel station is neither in operation nor energized 
and that construction of the fuel station has not been commenced. 

1I. Documentary evidence of additional Land Acquisition details (if required) beyond the 
available ROW (to accommodate service roads, deceleration / acceleration lanes, turning 
radius etc.) done by the owner of the fuel station. [NOTE--- I needs to be specifically 
mentioned if the same is not applicable /required.] 
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ANNEX 11
(To Appendix-I)

CHECKLIST

Check list for getting approval for installation of new Fuel Stations along National Highways

General Information:

i. Nat onal Highway Number

ii. District and State

iii. Locaton

iv. (Chainage in Km)

V. Side of NH (Left or right side of NH towards: Increasing
Chainage/ km/ direction]

vi. Name of Highway Autho'ity (NHAI/ State PWD/ NHIDCL)

vii. Highway Administration address

viii. Name of the Oil Company (as applicable)

ix. Whether the Fuel Stat on is part of a Rest-area complex

22

ANNEX-IL 
(To Appendix-I) 

CHECKLIST 

Check list for getting approval for installation of new Fuel Stations along National Highways 

General Information: 

i. Natonal Highway Number 

t. District and State 

iii. Locat on 

iv. (Chainage in Km) 

v, Side of NH (Left or right side of NH towards: Increasing 
Chainage/ km/ direct on] 

vI. Name of Highway Authority (NHAI/ State PWD/ NHIDCL) 

vii, Highway Administration address 

VII. Name of the 0I Company (as apl cable) 

x. Whether the Fuel Staton s part of a Rest-area comp ex 

. . 
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Stipulated Norms for Fuel Stations on National Highways

A. For Retail Outlet on existing service road/slip road

Sr.
No.

Item MORTH
Norms

Measurement
at site

Whether
complying

with MORTH
Norms”

1 Whether the retail outlet is on service road/ slip
read (and not on entry/ exit ramp of service

road/ slip road)

YES Yes/No

2 Size of plot
Rural stretch 35m x 35m Yes/No

Urban area stretch 30m x 30m
Hilly/ Mountainous 20m x 20m Yes/No

3 Whether the retail outlet satisfy the general
condition of sitting, access condition, drainage,
building line, sign boards etc. depending upon

the availability of land.

YES Yes/No

B. Retail Outlet in Rural Stretches

Sr.
No.

Item Measurement at
site

MORTH Norms Whether conforming
to MORTH Norms**

1 Acceleration lane Min mum 100m Yes/No
2 Deceleration Lane Minimum 70m Yes/No
3 Distance from intersection:

Intersection with any category of
road/ Median Gap

Minimum 300 m Yes/No

4 Distance from Check barner/Tol
Plaza/Railway level crossing

Minimum 1000m Yes/No

5 Distance from start of approach
road of Road Over Bridge

Minimum
200m

Yes/No

6 Distance from start of Grade
Separator/ Flyover

Minimum
300m

Yes/No

7 Distance from nearest Fuel Station
Undivided carriageway (for both

side of carriageway), or
Divided carnageway (with no gap

in median at this location)

300 m- Undivided carriage way
1000m-Divided carriage way
However, this restriction shall

not apply in case access/
egress for all such fuel stations
are provided through common
service road of 7.0m width and

not directly to NH. Further,

Yes/No

23

A. 
Stipulated Norms for Fuel Stations on National Highways 

For Retail Outlet on existing service road/slip road 

Sr. Item MORT Measurement Whether 
No. Norms at site complying 

with MORTH 
Norms" 

1 Whether the retail out'et is on service road/ slip YES Yes/No 
rad (and not on entry/ exit ramp cf service 

road/ slip road) 
2 Size of plot 

Rural stretch 35m x 35m Yes/No 
Urban area stretch 30m x 30m 
Hilly/ Mountainous 20m x 20m Yes/No 

3 Whether tbe fetal outlet satisfy the general YES Yes/No 
condition of sitting, access condition, drainage, 
build ng line, sign boards etc. depending upon 

the ava labiltv of land. 

B. Retail Outlet in Rural Stretches 

Sr. Item Measurement at MORTH Norms Whether conforming 
No. site to MORTH Norms 

1 Acceleration lane Min mum 100m Yes/No 
2 Deceleration Lane Minimum 7Om Yes/No 

J Distance from intersection: 

Intersection with any category of Minimum 300 m Yes/No 
road/ Med an Gap 

4 Distance from Check barer'Toll Miium 1000m Yes/No 
Plaza/Railway level crossing 

5 Distance from start of approach Minimum Yes/No 
road of Road Cver Bridge 200m 

6 Distance from start of Grade Minimum Yes/No 
Separator/ Flyover 300m 

7 Distance from nearest Fuel Station 300 m- Uncivided cart age way Yes/No 
Undivided carriageway (for both 1000m-Divided carriage way 

side ot carriageway). or However, this restriction shall 
Divided carnageway (with no gap not apply in case access/ 

in median at this location) egress for all such fuel stations 
are provded through common 
service road of 7.0m width and 

not directly to NH. Further 
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access for fuel stations at
closer proximity than

3C0m/1000m may be allowed
provided entry/ exit for both the

Fuel Stations are provided
through service roao of 7.0m
width having sufficient length;

further, additional length of
such service roac shall be

constructed at the cost of the
latter fuel station owner/

company seeking grant of
permisson for access for the

facility.
8 Provision of service/ connecting

road
Necessary at clustering of retail

outlet/ intersection with any
catego7 of road less than

300m/1000m

Yes/No

i. Length of the service road
including deceleration and
acceleration lanes

[Mention the lengths in m]

ii. Whether additional Land
acquisition is required (for
service road/ turning
radius)

Yes/No

iii. If Yes. mention the extent
of additional L.A. required

[Mention Area (sq.m.)]

iv. Whether adcitional Land
Acquisition as above has
been done by oil company

Yes/No/
Not Applicable

v. If Yes, whether tne
documentary evidence of
the L.A. details are
attached

Yes/No/
Not Aoplicable

9 Gradient of Highway section Maximum 5% Yes/No

10 Slope of Fuel Station
Premises/Service Area for

drainage purpose

Minimum 2% Yes/No

11 Width of Frontage of Plot Minimum 35m Yes/No

12 Depth of Plot Minimum 35m Yes/No

13 Length of Buffer Strip Minimum 12m Yes/No

24

\ f

�• lo< 11.<I slat�as at 
oser proximity than 

m!1000m may be allowed 
provided entry/ exit for both the 

Fuel Stators are provided 
through service roa of 7.0m 
width having suff cient length; 

further, additional length of 
such service road shall be 

constructed at the cost of the 
latter fuel staton owner! 

company seeking grant of 
permisss on for access for the 

facility. 
8 Provision of servcel connecting Necessary at cdustoring of retail Yes/No 

road outlet! intersection with any 
category of roax less tan 

300m/1000 
i. Length of the service road [Mention the lengths in m] 

including decelerat on and 
acceleration lares 

- i. Wreher add tonal Lard Yes/'No 
acquis tion is required (for 
service road/ turn ng 
radius) 

i. If Yes. mention the extent [Menton Area [sq.m.)] 
of additional L A required 

iv. Whetner additional Land Yes/No! 
Acquisition as above has Not Applicable been dore by oil compan 

- v. If Yes, whether the Yes/Nol 
documentary evidence of Not Applicable the L.A. ceta ls are 
attached 

- ---- 
9 Gradient ot Highway section Maximum 5% Yes/No 

10 Slope of Fuel Stator Minimum 2% Yes/No 
Premises/Service Area for 

drainage purpose 

1f Widt of Frontage of Plot Mn mum 35r Yes/No - - -- 
12 Depth of Plot Minimum 35m Yes/No - 
13 Length of Buffer Strip I Minimum '2m Yes/No - 
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14 Width of Buffer Strip extending
inside ROW

Minimum 3m Yes/Nc

15 Height of kerb for buffer strip Minimum 275mm Yes/Nc
16 Radius of Turning Curve Minimum 13 m Yes/No

17 Radius of Non-turning curve Minimum 1.5m Maximum 3m Yes/No
i. Whether additional Land

acqu sition is required by
the s de of ROW (to
provide prescribed turning
radius) by the owner of
the fuel station.

Yes/No

ii, If Yes, mention the
additional L.A. recuired to
be done by the owner of
thefue station.

[Mention Area (sq.m.)]

iii. Whether additional Land
Accuisition as above is
required by the side of
ROW (to provide
prescribed turning radius)
has been done by the
owner of the fuel station.

Yes/No/
Not Applicable

iv. If Yes, whether the
documentary evidence of
the L.A. details are
attached

Yes/No/
Not Applicable

18 Minimum downward slope of
access roads towards the fuel

station.

Minimum 2% Yes/No

19 Difference in level between the
highway and the fuel station and

access area measures at the edge
of the shoulder on the highway.

Minimum 300 mm Yes/No

20 Provison of Culvert, designed for
crainage according to IRC:SP-13

Slab culvert with iron grating of
adequate strength constructed
in the approaches or any other
method as per satisfaction of
Highway Administration so as
to ensure that surface water
from fuel station/ facility does

not flow on the highway and led
away to a natural course/

outfall sewer through culvert or

Yes/No

4 Width o' Buffer Strip extending Minimum 3m Yes/Ne 
inside ROW 

15 Height of kerb for buffer strip Mirimum 275mm Yes/Nc 
16 Radius of Turning Curve Mnrum 13m Yes/Ne 

17 Radius of Non-turning curve Minimum 1.5m Maximum 3n Yes/No 
I. Whether add tioral Land Yes/No 

acquisition is required by 
the sde f RCW (to 
povide prescribed turning 
radius) by the owner of 
the fuel station 

• f Yes, mention the [Mention Area (sq.m.)] 
aditonal LA. recu red to 
be done by the owner of 
the fue station. 

I 
Ii. Whether adcit onal Land - 

Yes/Nol 
Accu sition as above is 

Not App/cable required by the side of 
ROW (to provide 
prescnbed tuming racius,] 
has been doe by the 
owner of te tuel station 

iv. I' Yes, whether the Yes.No/ 
documentary evidence of Not App/icab e the LA details are 
attached 

18 Mnirum dowrward s.ope of Minimum 2% Yes/No 
access roacs towards the fuel 

station 

19 Difference in level between the Minimum 300 mm Yes/'No 
highway and the tel stator and 

access area measured at the edge 
of the shoulder on the highway. 

20 Provis on of Cuvert, es.ged for Sab culvert with iron grating of Yes'No 
crainage according to IRC.SP.-13 adequate strength constructed 

in the approaches or any other 
method as per satstation of 
Highray Administration so as 
to esue that surface water 
from fuel station/ faci ity does 

not low on the hgway ant led 
&way lo a natural course/ 

put'ail sewer through culvert or . 
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led away to a water-recharging
system specifically constructed
by the owner/ management of
the fuel station/ facility in case
linec drains of sufficient length
upto a natural course/ outfall

sewer are not available.
21 i. Provision of drinking

water and toilet facilities
ii. Provision of proper

drainage arrangement for
fuel station premises

Drawing showing these
arrangements as per

satisfaction of highway
authorities to be submitted

Yes/No

22 Provision of adequate signs,
display board and markings as per

the drawings

Minimum requirement as
shown in the Drawing

Yes/No

23 Whether the oil company has
certified that the fuel station is

neither in operation nor energized
and that construction of the fuel

station has net been commenced.

—
Yes/No

C. Retail Outlet on Urban/ Hilly/ Mountainous Stretches

Sr.
No.

Item Measurement
at site

MORTH
Norms

Whether
complying

with MORTH Norms**
1 Distance form intersection:

Intersection with any category of
road/ Median Gap

100 m Yes/No

2 Distance from Check barrier/
Toll Plaza/ Railway level

crossing

Minimum WOCm Yes/No

3 Distance from start of approach
road of Road Over Bridge

Minimum 200m Yes/No

4 Distance from start of Grade
Separator/ Flyover

Minimum 300m Yes/No

5 Distance from nearest Fuel
Station

Undiviced carriageway (for both
side of carriageway) and

Divided carriageway (with no
gao in median at this location)

300 m.
However, this restriction shall

not apply in case access/
egress for ail such fuel

stations are provided through
common service road of 7.0m
width and not cirectly to NH.

Further, access for fuel
stations at closer proximity
than 300m may be allowed
provided entry/ exit for both

the Fuel Stations are provided

Yes/No

26

led away to a water-recharging 
system specifically constructed 
by the owneri management of 
the fuel station/ facility in case 
line drains of sufficient ength 
upto a natural course/ outfall 

sewer are not available. 
21 I. Provision of drinking Drawing showing these Yes/No 

water and toilet facilities arrangements as per 
i. Provision of proper satisfaction ot highway 

drainage arrangement for authorities to be submitted 
fuel station premises 

22 Provision of adequate signs, Minimum requirement as Yes/No 
display board an markings as per shown in the Drawing 

the drawings 

23 Wether the oil company has Yes/No 
certified that the fuel statin is 

reter in operation or energized -- 
and that construction of the fuel 

station has not been commenced. 

C. Retail outlet on Urban/ Hilly/ Mountainous Stretches 

Sr. Item Measurement MORTH Wnether 
No. at site Norms complying 

with MORTH Norms" 
1 Distance form intersection 

Intersection with any category of 100 m Yes/No 
road/ Median Gap - I- - - 

2 Distance from Cnec barrier' Minimum 1000m Yes/No 
Toll Plaza/ Ra way level 

I Cross.nr 
3 Distance from start of approach Minimum 200m Yes/No 

road of Road Over Brie 
4 D stance from start of Grade Minimum 300m Yes/No 

Separator/ rover 
5 Distance from nearest Fuel 300 m. Yes/No 

Station However, this restriction shall Udviced carriageway (for both not apply in case access/ side of carriageway) and egress for al such fuel Divided carriageway (with no stations are provided througn gap in median at this location) common service road of 7 .0m 
width and not directly to NH. 

Further, access for fuel 
stations at closer proximity 
tan 300m may be allowed 
provided entry! ext for both 

the Fuei Stations are provided 

. . 
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through sen/ice mad of 7 0m
width having sufficient length;

further, additiona length of
such service road shall be

constructed at the cost of the
latter fuel station owner/

company seeking grant of
permission for access for the

facility.
6 Provision of service /connecting

road
Necessary at clustering of

retail outlet/ intersection with
any category of road less than

300 mtr

Yes/No

i. Lengtn of the service
road including
deceleraton and
acceleration lanes

[Ment on the lengths in m]

ii. Wnether acdit onal
Land acquisition is
required (for service
road/ turning radius)

Yes/No

iii. If Yes, mention the
extent of additional L.A.
required

[Mention Area (sq. m.)]

iv. Whether additional
Land Acquisition as
above has been done
by oil company

Yes/No/
Not Applicable

v. If Yes. whether the
documentary' ev dence
of the L.A. details are
attached

Yes/No/
Not Applicable

7 Gradient of Highway section Maximum 5% Yes/No
8 Slope of Fje Station

Premises/Service Area for
drainage purpose

Minimum 2% Yes/No

9 Width of Frontage of Plot Minimum 30 m for Uroan area,
20m for Hilly/ Mountainous

area

Yes/No

10 Depth of P ot Minimum 30m for Urban area,
20m for Hilly/ Mountainous

area

Yes/No

11 Length of Buffer Str p Minimum 5m Yes/No
12 Width of Buffer Strip extending

inside ROW
Minimum 3m Yes/No

27

through service road of 7 0m 
with having sufficient length; 

further, add tiona lergth of 
such service rcad srail be 

constructed at the cost of the 
latter fuel station owner/ 

corr pany seeking grant of 
permission for access or the 

' facility. 
6 Provision of service /connecting Necessary at cdustering of Yes/No 

road retail outlet/ intersector w th 
any category of road less than 

30.0 mtr 
i. Length at the service [Venton the lengths in m] 

road incl.ding 
dece'erat on and 
acceleration lanes 

ii. wether adt onal Yes/No 
Lard acquisition is 
required (for service 
roacl turning radius) 

ii If Yes mention the [Mention Area (sq. m.)] 
extent cf adtoal LA. 
require 

iv Whether additional Yes/Nol 
Land Acquis tion as Not App/icable 
above has been done 
by oil company 

- v If Yes, whether the Yes/Nol 
documortary ev dence Not App icable 
of the LA. details are 
attached 

7 Gradient of Highway section Maximum 5% Yes/No 
8 Slope of Fuel Station Minimum 2% Yes/No 

Premises/Servce Area for 
drain3 nu.me 

9 Wdh of Frontage of Plot Minimum 3 m for Uran area, Yes/No 
20m for Hilly/ Mountainous 

area 
10 Depth of P ot Minimum 3Om for Urban area, Yes/No 

20m for +Hilly/ Mountainous 
area 

1f Lera:h of Buffer St p Minimum 5m Yes/No 
12 Width of Buffer Stip extending Minimum 3m Yes/No 

inside ROW 
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13 Height of kerb for buffer strip Minimum 275mm Yes/No
14 Radius of Turning Curve Minimum 13 m Yes/No
15 Radius of Non-turning curve Minimum 1.5m Maximum 3m Yes/No

i. Whether additional
Land acquisition is
recu red by the side of
ROW (to provide
prescribed turning
radius) by the owner of
the fuel station.

Yes/No

ii. If Yes, mention the
additional L.A. required
to be done by the
owner of the fuel
station.

[Mention Area (sq.m.)]

lii. Whether additional
Land Acquisition as
above is required by
the side of ROW (to
provide prescribed
turning radius) has
been done by the
owner of the fuel
station.

Yes/No/
Not Applicable

iv. If Yes, whether the
documenta^ evidence
of the L.A. details are
attached

Yes/No/
Not Applicable

16 Minimum downward slope of
access roads towards the fuel

station.

Minimum 2% Yes/No

17 Difference in level between the
highway and the fuel station ano

access area measured at the
edge of the shoulder on the

highway.

Minimum 300 mm Yes/No

18 Provision of Culvert, designed
for drainage according to

IRC:SP-13

Slab culvert with iron grating
of adequate strength

constructed in the approacnes
or any other method as per

satisfaction of Hghway
Administration so as to ensure

that surface water from fuel
station/ facility does not flow
on the nighway and led away

to a natural course/ outfall

Yes/No

28

13 Heiart of kerb for buffer strip Minimum 275mm Yes/No 
14 Radius of Turing Curve Minimum 13 m I Yes/No 
15 Radius of Non-turnina curve Minimum 1.5m Maximum 3m Yes/No 

I. Whether additional Yes/No 
Land acqusiton is 
recu red by the side of 
ROW (to provide 
prescribed turning 
radius) Dy the owner of 
the fuel station. 

ii. If Yes, mention the [Mention Area (sq.m)] 
additional LA required 
to be done by the 
owner of the fuel 
station. 

hi. Whether additional Yes/No! 
Land Acquisition as Not Applicable 
above is recured Dy 
the side of ROW 'to 
provide prescribed 
turning racius,) has 
been done by the 
owner o the tuel 
station 

iv. f Yes, whether the YsNcl 
documentary evidence Not Applicable 
of the LA dctais are 
attached 

16 Minimum downward slope of Minimum 2% Yes/No 
access roads towards the fuel 

station. 
17 Difference in level between the Minimum 30 mm Yes/No 

highway and the tuel station an 
access area measured at the 
edge of the shoulder on the 

hihwav. 
18 Provision of Culvert, designed Slab culvert with iron grating Yes/No 

for drainage according to of adequate strength 
RC.SP-13 constructed in the approacnes 

or any other method as per 
satisfaction of Hgway 

Administration so as to ensure 
that surace water from fuel 
stator/ facility does not flow 

on the nighway and led away 
to a natural course/ outfall 
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sewer through culvert or ed
away to a water-recharging

system specifically
constructed by the owner/
management of the fuel

station/ facility in case lined
drains of sufficient length upto
a natural course/ outfall sewer

are not available.
Provision of drinking
water and toilet
fac lilies
Prevision of prooer

dminage arrangement
for fuel station
premises

Drawing showing these
arrangement as per

satisfaction of highway
authorities to be subm tted

Yes/No

Provision of adequate signs,
display board and markings as

per the drawings
Whether the oil company has

Minimum requirement as
shown in the Drawing

Yes/No

Yes/No
certified that the fuel station is

ne ther in operat on nor
energized and that construction
of the fuel station has not been

commenced.

It is certified that the fuel station is neither in operation nor energized and that construction of the
fuel station has not been commenced. Further, we bear full responsibility for genuineness of the site
particulars mentioned above and for adherence to the stipulated norms.

[Name, Designation and Signature
Of the authorized representative of the

Concerned Oil Company]

Note: - If norms are not satisfied, detailed explanation needs to be given, otherwise the application
will not be considered. In all cases supporting documents as per Annex-1 have to be submitted,
otherwise the case will be summarily rejected.

The Right Of Way (ROW) of the National Highway available at the proposed location from the centre
line of the nearest carriageway is [ ] m.

The above particulars along with the drawings and documents have been verified and are certified
as correct as per the prevailing site conditions.

[Name, Designation and Signature
of the concerned field authority of

NHAl/Statc PWD/BRO]

sewer through culvert or led 
away lo a water-recharging 

system specificaly 
constructed by the owner/ 

management of the fuel 
station/ facility in case lined 

drains cf sufficient length upto 
a natural course/ outfall sewer 

are not available. 
19 i Provision of drirking Drawing showing these Yes/No 

water and toilet arrangement as per 
fac lties satisfaction of highway 

i Provision of proper authorities to be sub tted 
drainage arrangement 
for fuel station 
premises 

20 Provision of adequate sigrs, Minimum requirement as Yes/No 
cisplay board and markings as shown in the Drawing 

per the drawinqs 
21 Whether the oil company has Yes/No 

certified that the 'uel station is -- 
ether in operator or 

energized and that construton 
of the fuel sletion has ool been I commenced. 

It is certified that the fuel station is neither in operation nor energized and that construction of the 
fuel station has not been commenced. Further, we bear full responsibility for genuineness of the site 
particulars mentioned above and for adherence to the stipulated norms. 

[Name, Designation and Signature 
Of the authorized representative of the 

Concerned Oil Company] 

Note: - If norms are not satisfied, detailed explanation needs to be given, otherwise the application 
will not be considered. In all cases supporting documents as per Annex-I have to be submitted, 
otherwise the case will be summarily rejected. 

The Right Of Way (ROW) of the National Highway available at the proposed location from the centre 
line of the nearest carriageway is[_]m. 

The above particulars along with the drawings and documents have been verified and are certified 
as correct as per the prevailing site conditions. 

[Name, Designation and Signature 
of the concerned field authority of 

NHAI/State PWD/BRO] 
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ANNEX-HI
(To Appendix-1)

LICENSE FOR THE USE OF NA TIONAL HIGHWAY LAND

AGREEMENT TO construct an approach/access road with necessary provisions fordrainage, signage
and markings, to located on plot no. , Survey No. of the
village/town in the Taluka of in the District abutting on NH in
kilometer .
AN AGREEMENT made this day of Year Two thousand
between the President of India (hereinafter called the Government which expression shall, unless
excluded by or repugnant to the context, include his successors in Office and assigns) of the First part
and (name and address of Oil Company) hereinafter called "the Licensee"/"the Licensees" (which
expression shall, unless excluded by or repugnant to the context, include the said licensee's
succcssor/Licensees successors, heirs, executors, administrators and assigns) of the Second part.

2. WHEREAS THE Licensee has/licensees have applied to the Government for permission to
construct on the Government land an approach road with necessary provisions for drainage, signs
and markings to his/their Retail Outlet located in plot no. , Survey No. in the
village , Taluka and District abutting on the boundary of
NH in Kilometer , more particularly described in the Schedule annexed hereto and
shown in the drawing attached hereto (herein after referred to as "the Retail Outlet '}.

3. AND WHEREAS THE GOVERNMENT has agreed to grant such permission on the terms and
conditions hereinafter mentioned.

4. Now, this Agreement witness that, in consideration of the terms and conditions hereinafter
contained and on the part of the liccnsee/licensees to be observed and performed, the Government
hereby grants to the licensee/licensees permission to construct an access/approach road with
necessary provisions for drinking water and toilet facilities, drainage works, signs and markings to
the said Retail Outlet as per approved drawings attached, subject to the following terms and
conditions, namely:-

i. That the licensee/ licensees shall within twelve months from date of receipt of the
provisional permission for access, but without interfering in any way with the
highway traffic, complete the construction of the approach road (including
deceleration/ acceleration lanes) and shall make provisions for drinking water, toilet
facilities, drainage, signs, markings etc. at his own cost and to the full satisfaction of
the Highway Administration according to the approved drawings and specifications.
The drinking water and toilet facilities shall be accessible to the public round the
clock. In order to inform the public about these facilities, a display board showing
availability of such facilities shall be installed before the entry to the Fuel Station. The
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ANNEX-III 
(To Appendix-I) 

LICENSE FOR THE USE OF NATIONAL HIGHWAY LAND 

AGREEMENT TO construct an approach/access road with necessary provisions for drainage, signage 
and markings, to located on plot no., Survey No. of the 
village/town in the Taluka of_in the District_abutting on NH_in 
kilometer 

AN AGREEMENT made this day of _Year Two thousand 
between the President of India (hereinafter called the Government which expression shall, unless 
excluded by or repugnant to the context, include his successors in Office and assigns) of the First part 
and [name and address of Oil Company] hereinafter called "the Licensee"/ the Licensees" (which 
expression shall, unless excluded by or repugnant to the context, include the said licensee's 
successor/Licensees successors, heirs, executors, administrators and assigns) of the Second part. 

2. WHEREAS THE Licensee has/licensees have applied to the Government for permission to 
construct on the Government land an approach road with necessary provisions for drainage, signs 
and markings to his/their Retail Outlet located n plot no. Survey No.in the 
village., Taluka and Distri abutting on the boundary of 
NH in Kilometer more particularly described in the Schedule annexed hereto and 
shown in the drawing attached hereto (herein after referred to as "the Retail Outlet"). 

3. AND WHEREAS THE GOVERNMENT has agreed to grant such permission on the terms and 
conditions hereinafter mentioned. 

4. Now, this Agreement witness that, in consideration of the terms and conditions hereinafter 
contained and on the part of the licensee/licensees to be observed and performed, the Government 
hereby grants to the licensee/licensees permission to construct an access/approach road with 
necessary provisions for drinking water and toilet facilities, drainage works, signs and markings to 
the said Retail Outlet as per approved drawings attached, subject to the following terms and 
conditions, namely:­ 

i. That the licensee/ licensees shall within twelve months from date of receipt of the 
provisional permission for access, but without interfering in any way with the 
highway traffic, complete the construction of the approach road [including 
deceleration/ acceleration lanes] and shall make provisions for drinking water, toilet 
facilities, drainage, signs, markings etc. at his own cost and to the full satisfaction of 
the Highway Administration according to the approved drawings and specifications. 
The drinking water and toilet facilities shall bc accessible to the public round the 
clock In order to inform the public about these facilities, a display board showing 
availability of such facilities shall be installed before the entry to the Fuel Station. The 
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said approach road shall not be brought into use after its completion until the field
officers of NHAi/ NH1DCL/ State PWDs gives a completion certificate after satisfying
himself that it has been completed as per the sanctioned drawings and specifications.
The Fuel Station would be energized by the concerned oil company only after issue of
the completion certificate by the Highway Administration.

ii. That on the completion of the said work, that part of the approach road, which lies
within the limits of Government land together with any culvert of drain therein
constructed shall become the absolute property of the government, subject to the
rights of the licensee/licensees to use the same for ingress and egress.

iii. The licensee/ licensees shall at his/ their own cost keep the said approach road, and
any culvert or drain therein, in proper repair and condition to the satisfaction of the
Highway Administration. The approach roads would be considered in proper
conditions when they are free from potholes and patches. The culverts and drains
would be kept in clean conditions to allow full discharge of the storm water, signs and
markings to be kept at their respective locations and in clean condition for visibility
at all times.

iv. That within six months of a notice duly given to the licensee/ licensees in this behalf,
the licensee/ licensees shall at his/ their own cost remove the said approach road or
any drainage work constructed in connection therewith and restore the land to its
original condition when required to do so by the Government or by any person duly
authorized on its behalf. The licensee/ licensees shall not be entitled to any
compensation on account of such removal and restoration.

v. That the approach road shall not be used for any purpose other than that of access to
any egress from the Retail Outlet of the licensee/ licensees on to the Government
road.

vi. That the licensee/ licensees shall not, without the prior permission in writing of the
Government/ NHAI/ NH1DCL, in any way extend or alter the said approach road or
any culvert or drainage therein.

vii. That the licensee/ licensees shall at all times permit any duly authorized officer of the
Government/ NHAI/ NHlDCLto inspect the said approach road including any culvert
or drainage therein. He shall keep the said approach road clear from all obstruction
and shall not be entitled to close any right of way over or in respect of the same
against Government, or any member of the public.

viii. That the licensee/ licensees shall be liable for any loss or damage caused to the
Government by obstruction of drain or any other similar causes due to the said
approach road or the drainage work.

ix. That the permission granted by this license shall not in any way be deemed to convey
to the licensee/ licensees any right into or over, or any interest in Government land
other than that herein expressly granted.

x. That in case the said approach road is destroyed, this license shall automatically
become redundant and the licensee/ licensees shall not be entitled to claim any right
to construct another approach road in lieu of that so destroyed.

xi. That during the subsistence of this license, the said approach road including the road
drainage shall be deemed to have been constructed only by the consent and
permission of the Government so that the right of the licensee/licensees to use the
same shall not become absolute and indefeasible by lapse of time.

xii. In cases of defaults/ deviations found during inspection by Highway Administration,
each deficiency shall be immediately rectified, which in no case should exceed 60 days
from the dale of inspection.The failure to rectify the identified deficiencies within the
prescribed time would lead to de-energizing the fuel station by the concerned Oil
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Company. The re energizing would be done only on complete rectification and on the
authorization by Highway Administration.

xiii. That the licensee/ licensees shall not sell, transfer or otherwise dispose of the license
without obtaining from the transferee a duly executed agreement with the
Government embodying the terms and conditions therein before.

xiv. The Oil Company shall have to enter into an Agreement for signing the license deed
for fifteen years with the Highway Administration (as per Highway Administration
Rules 2004), for the use of NH land. The license shall be issued to the Oil Company on
payment of Rs. < (Rupees (In words) only)> as per the applicable
policy only as one-time license fee for the calendar year in which this Circular is
issued, alongwith the processing fee, with license fee and penalty to be increased by
5% on every subsequent year. A non-refundable processing fee of Rs. 10,000/-
(Rupees Ten Thousand) only per application shall also be deposited alongwith the
application A Bank Guarantee of Rs. 2,50,000/- (Rupee two lakh and fifty thousand
only) valid for a period of 3 years for successful completion of access before final
approval is obtained. In case the access construction is not completed even in the
extended period, the BG shall be encashed by the Highway Administration.

xv. The owner/ management of fuel stations is not bound to get the acceleration/
deceleration lanes including other ancillary appurtenances constructed through the
Highway Authority (viz. NHAI, NH1DCL, concerned State PWD/ RCD as the case may
be) or the contractor/ concessionaire for the project in the particular stretch of
National Highways. It shall be Lhe prerogative of the owner/management of fuel
stations to construct the acceleration/ deceleration lanes including other ancillary
appurtenances wither through the Highway Authority/ concerned concessionaire/
contractorin the project section atthecostoftheowner/managementoffuel stations
or by themselves through any other agency.

xvi. The access roads including acceleration / deceleration lanes shall be constructed
within available Right of Way (ROW) of the National Highways. However, in case of
non-availability of adequate ROW for construction of these facilities,
owner/management of fuel stations shall acquire required additional land at their
cost for construction of such facilities. Similarly, access for/ egress to the facility
(primarily for cluster, etc.) may be provided from the Service road which has been
developed already; however, service road of required length shall have to be
constructed by the owner/management of fuel stations at their cost in case the same
has not been constructed but is required for providing access to such properties;
additional land acquisition required for construction of sendee road beyond available
ROW of NH in such cases shall have to be done by the owner/management of fuel
stations at their cost.

5. On the expiry of lease, the access permission may be renewed by the Highway Administration
on payment of Rs. /- (Rupees ) only as renewal fee, if it conforms to the stipulated
norms of the Ministry. In case of existing fuel stations constructed as per Ministry’s norms but for
which prior approval have not been obtained from the Ministry, a penalty of Rs. /- (Rupees

) shall be imposed on the Oil Company to regularize such fuel stations alongwith payment
of the License Fee and Processing Fee. In case of fuel stations already existing on newly declared
National Highways for which approval for access to such road was earlier obtained from the

Competent Authority in the State/ UT, such Oil Company shall have to pay the processing fee of Rs.

/- (Rupees ) only to the Highway Administration and will be granted 12 months
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time to comply with the Ministry's norms; however, in case of fuel stations already existing on newly
declared National Highways forwhich approval for access to such road was not obtained earlier from
the Competent Authority in the State/ UT, the proposal shall be processed as if it was a fresh case for
which the owner/ company shall have to take requisite action to apply for access permission within
a period of one year of the notifications of such road as a National Highways along with payment of
processing fee and license fee & penalty fee.

i. That if and when parallel service roads are constructed, the access to fuel station shall
be from the service road alone and no claim/ compensation shall be entertained on
that account.

ii. That this Agreement shall remain in force for fifteen years from the date of execution
in the first instance and be terminable by a notice of 6 month and the permission may
be renewed after expiry of the said period.

hi That the license hereby granted shall not be transferable.

iv. That the licensee/licensees shall bear the cost of Stamp and attestation of this
Agreement.

6. Situations given below would be treated as violations of the license deed agreement and the
Government would be within its right to ask the concerned Oil Company to de-energize the Fuel
Station;

i. Non-maintenance of deceleration lane, acceleration lane, service road, drinking water
and toilet facilities, drainage system, channclisers, markings, signs and other traffic
control devices in good operating conditions (as specified in Para 4(iii) ), during the
period of license deed and not rectifying the short comings within the specified
period.

ii. Non-compliance for revising the layout of access as directed by the Highway
Administration in writing within specified period.

7. Not-withstanding anything contained in clause 4, this license can be cancelled at any time by
the Highway Administration for breach of any of the terms and conditions of license and the
licensee/licensees shall not be entitled to any compensation for loss caused to him/them by such
cancellation nor shall be absolved from any liability already incurred by him/them under this
Agreement. The licensee/licensees shall at his/their own cost remove approach road lying within the
boundary of the Government land and restore the Government land to its original condition in the
event of licensee/licensees refusing to do so, the restoration of the Government land to its Original
condition shall be done by the In charge Executive Engineer/Divisional Engineer, at the cost of
licensee/licensees and the expenditure incurred shall be recoverable from the licensee/licensees as
an arrear without prejudice to any other remedies which may be fixed by Government in this behalf.
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8. This Agreement may be executed in two counterparts, each of which when executed and
delivered shall constitute an original of this Agreement.

IN WITNESS WHEREOF this agreement is executed in two parts by the parties hereto on the date first
above mentioned.

Signed by Shri (Name in full) the licensee/ Signed by Shri (Name in full) for and
licensees on behalf of the President of India

In the presence of

1. Name in full (signature) with designation 1. Name in full (signature) with designation

2. Name in full (signature) with designation 2. Name in full (signature) with designation

N.B wherever alternative such as his/their Licensee/Licensees has/have etc. are given, only
applicable portions should be typed in the fair license deed.
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SCHEDULE

(Here type the schedule referred to in clause 2)
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Appendix - II

GUIDELINES FOR GRANT OF PERMISSIONS FOR CONSTRUCTION OF ACCESS TO PRIVATE
PROPERTIES/ OTHER ESTABLISHMENTS (OTHER THAN FUEL STATIONS) ALONG
NATIONAL HIGHWAYS

Separate provisions arc specified for Other & Residential Properties in Urban & Rural reaches.

• The Residential Properties (RPs) shall mean individual plots with no more than 4 dwelling
units.

• The Other Properties/ Establishment (OPs) whether private or Government, shall include
(except Fuel Retail outlets for which separate guidelines exist) all other properties such as
Industrial Units, Hotels, Motels, Hospitals, School, Educational / Research Institutes, Housing
Complexes, Hotels Recreational Centers, Religious structures etc.

• For the purpose of these guidelines, the Urban Reaches arc defined as National Highway
Reaches falling under Territorial jurisdiction of Municipal Council/Nagar Palika.

1. For Other Properties (OPs):-

i. There shall be no direct access co the National Highway. The access shall be through Lhe
service road (which will include deceleration and acceleration lanes) in case of both Rural
and Urban reaches. However before allowing the access through service roads the
possibility of providing the access through nearby cross roads should he explored and
only if it is not feasible then the permission for access through service road at limited
possible location may be permitted.

ii. If the land for Acceleration Lane, Deceleration Lane & Service Road is available in ROW, the
land will be provided for their construction; otherwise land shall be provided/ acquired by
the concerned organization, owner of OP seeking the access permission.

iii. The service road shall be constructed and maintained by the concerned organization/owner
of OP seeking the access permission.

iv. Fee as specified by the Government shall be paid by the property owner for access
permission.

v. The service road (excluding deceleration and acceleration lanes) shall have a minimum
length equal to the plot length of concerned properly along the National Highway. No access
connection shall be allowed on deceleration and acceleration lanes. Where the concerned
property is near junction / median opening etc. the length of the service road shall be
increased appropriately.

vi. The location & layout, road signs & markings requirements for access permission for OPs in
Urban & Rural reaches are specified in Annex I.

2. For Residential Properties (RPs):-

i. As far as possible, in Urban reaches there shall be no direct access to the National Highway;
the access be through service road only. However before allowing the access through
service roads the possibility of providing the access through nearby cross roads should
be explored and only if it is not feasible then the permission for access through service
road at limited possible location may be permitted.
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Appendix - IE 

GUIDELINES FOR GRANT OF PERMISSIONS FOR CONSTRUCTION OF ACCESS TO PRIVATE 
PROPERTIES/ OTHER ESTABLISHMENTS (OTHER THAN FUEL STATIONS) ALONG 
NATIONAL HIGHWAYS 

Separate provisions are specified for Other & Residential Properties in Urban & Rural reaches. 

The Residential Properties (RPs) shall mean individual plots with no more than 4 dwelling 
units. 

• The Other Properties/ Establishment (0Ps) whether private or Government, shall include 
(except Fuel Retail outlets for which separate guidelines exist) all other properties such as 
Industrial Units, Hotels, Motels, Hospitals, School, Educational / Research institutes, Housing 
Complexes, Hotels Recreational Centers, Religious structures etc. 

• For the purpose of these guidelines, the Urban Reaches are defined as National Highway 
Reaches falling under Territorial jurisdiction of Municipal Council/Nagar Pallka. 

I. For Other Properties (0Ps):­ 

i. There shall be no direct access to the National Highway. The access shall be through the 
service road (which will include deceleration and acceleration lanes) in case of both Rural 
and Urban reaches. However before allowing the access through service roads the 
possibility of providing the access through nearby cross roads should be explored and 
only if it is not feasible then the permission for access through service road at limited 
possible location may be permitted. 

ii, If the land for Acceleration Lane, Deceleration Lane & Service Road is available in ROW, the 
land will be provided for their construction; otherwise land shall be provided/ acquired by 
the concerned organization, owner of OP sceking the access permission. 

iii. The service road shall be constructed and maintained by the concerned organization/owner 
of OP seeking the access permission. 

iv. Fee as specified by the Government shall be paid by the property owner for access 
permission. 

v. The service road [(excluding deceleration and acceleration lanes) shall have a minimum 
length equal to the plot length of concerned property along the National Highway. No access 
connection shall be allowed on deceleration and acceleration lanes. Where the concerned 
property is near junction / median opening etc. the length of the service road shall be 
increased appropriately 

vi. The location & layout, road signs & markings requirements for access permission for OPs in 
Urban & Rural reaches are specified in Annex I 

2. For Residential Properties(RPs):­ 

i. As far as possible, in Urban reaches there shall be no direct access to the National Highway; 
the access be through service road only. However before allowing the access through 
service roads the possibility of providing the access through nearby cross roads should 
be explored and only ifit is not feasible then the permission for access through service 
road at limited possible location may be permitted. 
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ii. The service road in Urban / Rural reaches may be constructed by the Highway Authority,
subject to availability of funds.

iii. The location & layout, road signs & markings for access permission for RPs in Urban & Rural
reaches are specified in Annex I.

3. Payment:

A payment of one-time license fee to the Highway Administration, as specified in the guidelines,
would be payable by the licensee to the Government in consideration of this Agreement for the
land for which the license is issued. The license deed is not required to be registered. This fee
amount would be paid online in favor of the concerned Pay & Accounts Officer of the Ministry
of Road Transport and Highways and would be debitable to the Major Head 1054 (Revenue
Receipt Head). The license deed shall be executed only after the online payment has been
remitted in the concerned P&AO office and successfully realized in the Consolidated Fund of
India.
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11. The service road in Urban / Rural reaches may be constructed by the Highway Authority, 
subject to availability of funds. 

iii. The location & layout, road signs & markings for access permission for RPs in Urban & Rural 
reaches are specified in Annex I. 

3. Payment: 

A payment of one-time license fee to the Highway Administration, as specified in the guidelines, 
would be payable by the licensee to the Government in consideration of this Agreement for the 
land for which the license is issued. The license deed is not required to be registered. This fee 
amount would be paid on line in favor of the concerned Pay & Accounts Orficer of the Ministry 
of Road Transport and Highways and would be debitable to the Major Head 1054 (Revenue 
Receipt Head). The license deed shall be executed only after the online payment has been 
remitted in the concerned P&AO office and successfully realized in the Consolidated Fund of 
India. 

• • 
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Annex-I

(To Appendix-II)
Location & Layout, Drainage, Road Signs and Markings requirements for Access connection to
Residential Properties (RP) and other Properties (OP) in Urban, Built up & Rural Reaches

(Refer Fig. at Annex—IV)
(AJ For Private properties on existing service road/slip road

Sr.
No. Item Measurement

at site
MORTH
Norms

Whether
complying

with MORTH
Norms

1. Whether the Pr vate Property is on service road/slip
roac (and not on entry/exit ramp of service road/slip

road)

YES Yes/No

2. Whether the Private Property satisfy the general
condition of access, drainage, bu Iding line, sign

ooards etc. depending upon the availability of land.

YES Yes/No

3. Total traffic (incoming and outgoing) oer day

(B) For Individual Private Properties where service road docs not exists

Sr.
No.

Description Urban/Built up
reaches

Rural reaches Remarks

1. Minimum Distance between
merging points of a service road
including acceleration &
deceleration Lanes of 100m and
70m respectively.

Limited to plot
size-r

acceleration &
deceleration
Lanes only

Limited to plot
size+ 50m on

either side
+acceleration &

dece eration
Lanes only

For Individual Private Residential
Properties.

2. Minimum Distance between
merging points of two access
(take off/ end point of
acceleration/ decele'ation/
service lane) on the same side of
carnage way.

100m 300m If the distance is less than the distance
specified, service road to be
extended/provided to cover both the
access.

3. Minimum Distance between take
off point of access /service road
and median gap / intersection
with any road

100m 300m If less tnan the distance specified,
service road to be provided / extended
(which can left with a dead end also.)

4. Minimum Distance from Check
Barner

1000m 1000m If distance is less than the distance
specified, service road to be provided /
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Annex-I 

(To Appendix-II) 
Location & Layout, Drainage, Road Signs and Markings requirements for Access connection to 
Residential Properties (RP) and other Properties (0P) in Urban, Built up & Rural Reaches 

(Refer Fig. at Annex IV) 
(A] For Private properties on existing service road/slip road 

Whether 
Sr. Item Measurement MORTH complying 
No. at site Norms with MORTH 

Norms 
1. Nhetter the Pr vate Property is on service road/slip YES Yes/No 

roac (and not on entry/exit ramp of service road'slip 
road) 

2. Wnether the Private Property satisfy the general YES Yes/No 
condition of access, drainage bu ling line, sign 

boards etc. depending upon the availability of land. 

3. Total tratfc (incoming and outgoing) per day 

(B) For Individual Private Properties where service road does not exists 

- 
r. escription rban/Built up Rural reaches Remarks 

No. eaches 
1. Minimum Distance betwoe Limited to plot Limited to plot For lrdvidual Private Residentia 

merging points of a servce road size+ size+ 50m on Properties 
nduding acceleration & acceleration & either side 
ecelerator Lanes of 100m and deceleration +acceleration & 
0m respectively. Lanes only dace eation 

Lanes only - 2. Minimum Distance between 100m 300m If the istancz is less than the distar.c 
erging points of two access specfed, service road to b 
ta«e off/ end point c extended/provided to cover both th 
cceleraton! decelerator access. 

service lane) on the same side c 
rnee wav 

3. Minimum Distance between take 100m 300m If less tan the distance spec fed 
point of access /service road service road to be provide / extender 

land median gap / intersection (which can left wth a dead end also.) 
t any road 

4. Minimum Dis:ance from Chec 000m 1000m If distance is less than the distanc 
arrier spec.fed. service road to be provided 
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extended (which can left with a dead
end also.)

5. Minimum Distance between start
of Grade
Separator/Flyover/Road Over
Bridge/

Railway level Crossing and
entry/take off ooint of the access

300m 300m If distance is ess than the distance
soecified, service road to be provided /
extended (which can left with a dead
end also.)

6. Width of entrance!exit Minimum 9m
Maximum 12m

For Other Properties only

7. Radius of Turning curve Minimum 13m
Ruling 30m

8 Radius of Non-Tunng curve Minimum 1.5m
Maximum 3m

9. Width o'acceleration lane 5.5 m minimum
10. width of deceleration lane 5.5 m minimum
11. Width of Service Road 5.5 m - 7m
12. Crust composition of Service

Road Acceleration &
Deceleration lane

Minimum pavement composition of
150 mm thick Granular- Sub Sase
(GSB) overlaid by three layers of
Water Bound Macadam (WBM)
(other than WBM-Grading No. 1),
each of 75 mm thickness, topocd by
50 mm thick Bituminous Macadam
(BM) and 30 mm thick Bituminous
Carpet (BC). Interlocking Concrete
Blocks as per IRC:SP:63 can also be
considered.

13. Crust composition of access
connection / extended service
road to Residential Properties

At least Grave road For Residential Properties only

14. Width of access connection !
extended service road to
Residential Properties

Minimum 3.5m

15. Radius of Turning curve Minimum 13m
Ruling 30m
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extended (which can left with a ceacd 
end also.) 

5. inimum Distance beween start 300m 300m f distance is ess than the distance 
f Grade sec fed, service road to be provided 
eparator/Flyover/Road Over extended (which can left with a dea 
ridge! end also.) 
Railway level Crossing ard 

lat try/take off noint of the access 
6. Mith of entrance ' ext Minimum 9m 

Maximum 2m 
7. Radius of Turning curve Minimum 13m 

Rulina 30m 
8 Radius of Non-Tur ng curve Mn.mum 1.5m 

Maximum 3m 
9. idth o' acceleration lane 5.5 m minimum For Other Properties only 

10. idt of deceleration lane 55m minimum 
11. Mith o Service Road 5.5m.7m 
12 rust composition of Service Minimum pavement composition o 

Rad Acceleration 150 mm thick Granular Sub Base 
ecel0rat on ane (GS8) overlaid by three layers o 

ater Bound Macadam WBM 
(other than WBM-Grading No. 1) 
ach of 75 mm thickness, topped D 

50 mm thick Bituminous Macadar 
(BM) and 30 mm thick Bituminous 
arpet (BC). Interlocking Concret 
Blocks as per IRC.SP.63 can a'so b 
considered. 

13 rust composition of acces At leas: Gravel road For Residential Properties only 
connection / extended service 
road to Residential Properties 

14. [dth of access connection Minimum 3.5m 
tended service road tr 

Residential Properties - 15. ad/us cf Turing curve Minimum 13m 
Ruling 30m 
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Road Signs (According to IRC:67)
16. Road signs are to be orovided as per IRC:67 such as Side Road

sign on NH before Decelerat on lane, Appropriate facility information
sign (i.e Hospital, Eating place etc.)
One way signs on left side of the Deceleration & Acceleration lanes,
No Parking sign on left side of the Deceleration & Acceleration lane,
No entry sign on right side of the Deceleration lane at its connection
with service road, Appropriate Nc. of right turn prohibited signs on
right side of service road in front of Property Plot (facing the
property), Give way sign with Give way line marking according to
IRC:35 on side o‘ the acce eration lane at 30 m before its
connection with NH, No left turn sign on NH before its connection
witn Acceleration lane, No right turn s gn on right side of NH in case
of undivided carriageway

For Other Properties only

17. Marking for deceleration and acceleration lane are to be provided
as per IRC:35

For Other Properties only

Drainage Requirements
18. Provision of Culvert for drainage

in accordance with IRC SP-13
Slab culvert with iron grating of
adequate strength constructed in
the approaches or any other
method as per satisfaction of
Highway Administration so as to
ensure that surface water from fuel
station/ facility does not flow on the
highway and led away to a natural
course/ outfall sewer through
culvert or led away to a water¬
recharging system specifically
constructed by the owner/
management of the fuel station/
facility in case lined drains of
sufficient length upto a natural
course/ outfall sewer are not
available.

For both residential and Other Properties

19. Provision for intercepting drain
with vertical Drain system for
Rain water harvesting at the
downstream end of intercepting
drain (According to Appendix A-
2 of IRC:SP:50)

20. Downward slope of the access
road towards the intercepting
d'ain

Minimum 2%

Total Traffic
21. Total traffic (incoming and

outgoing) per day
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- oad Signs (According to IRC:67) 
16. oad signs are to be provided as per IR:67 Su as Side Road - 

ign on NH before Decelerat on /ane, Appropriate facility information 
ign (e Hospital, Eating p ace etc.) 
ne way signs on let side o the Deceleration & Acceleration lanes, 

o Parking sign on left side of the Deceleration & Acceleration lane, 
o entry sign on right side of the Deceleration lane at ts connection 

with service road, Appropriate No. of right turn prohibited signs on For Other Properties only ight sire of service road in front o Property lot (facing the 
property). Give way sign with Give way line marking according t 
IRC.35 on et sde o' he acce eration lane at 30 m before its 
onnection with NH, No left turn sign on NH before its connection 

itn Acceleration lane, No right turn s g on night side of NH in case 
f urdvided carriageway 

17 Marking tor deceleration and acceleration lane are to be provided For Other Properties only 
as per IR.35 
Drainage Requirements 

18. Prov sion of Culvert for drainage Slab culvert with iron gratng o 
n accordance wit IRC SP-13 dcquate strength constructed ir 

approaches or any ctte 
method as per satisfaction o or both resicent al and Other Properties 

ghway Administration so as t 
sure tat surface water from tuel 

stator/ facility cdoes not flow on the 
ighway and led away to a natural 
ourse/ outfall sewer throug 
culvert or led away to a water 
echarging system specfcall 

constructed by he wnor 
management of the fuel station/ 
aciity in case lined drains o 

sufficient lengtn upto a natura 
curse/ outfall sewer are O 
vailable 

19. Provision for intercepting drain 
ith vertical Drain system for 

Rain water harvesting at the 
wstream end of intercepting 

drain (According to Appendix A 
of IRC.SP.50) 

20. Downward slope of the access Minimum 2% 
oad towards the intercepting 
ain 
otal Traffic 

21. otal traffic (incoming an¢ 
toinq) per day 
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(C) Access to Private Properties through common service road.

Sr
No.

Description Urban/Built up
reaches

Rural
reaches

Remarks

1. Minimum Distance between
merging points of a service road
including acceleration &
deceleration Lanes of 100m and
70m respectively. (Length of the
Service Road)

Limited to plot
size+ acceleration
& deceleration
Lanes only

Limited to plot
size* 50m on
either sice
+acceleration
8 deceleration
Lanes only

Clustering of Private Properties/Large
Scale Private Propert es

2. Minimum Distance between
merg.ng points of two access
(take off/ end point o'
acceleration/ deceleration/
service lane) on the same side of
carriageway.

1000m 1000m If distance is less than the distance
specified, service road to be provided /
extended (which can 'e't with a dead end
also.)

3. Minimum Distance between take
off point of access /service road
and median gap / intersection
with any road

100m 300m If less than the distance specified, service
road to be provided / extended (which can
left with a dead end also.)

4. Minimum D stance between start
o' Grade
Separator/Flyover/Road Over
Bridge/ Railway level Crossing
and entry/take off point of the
access

300m 300m If distance is less than the distance
specified, service road to oe orovided /
extended (whch can left with a dead end
a'so.)

5. Width cf entrance /exit Minimum 9m
Maximum 12m

6. Radius of Turning curve Minimum 13m
Ruling 30m

7. Radius of Non-Tunng curve Minimum 1.5m
Maximum 3m

For Other Properties only8. Width of acceleration lane 5.5 m minimum
9. width of dece eration lane 5.5 m minimum

10. Width of Service Road 5.5 m- 7m
11. Crust comoosition of Service

Road Acce!eration &
Deceleration lane

Minimum pavement composition
of 150 mm thick Granular Sub
Base (GSB) overlaid by three
layers of Water Bound Macadam
(WBM) (other than WBM-Grading
No. 1), each o' 75 mm thickness
topped by 50 mm thick
Bituminous Macadam (BM) and
30 mm thick Bituminous Ca'pet
(BC). Interlocking Concrete
Blocks as per IRC:SP:63 can
also be considerec.

I
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(C] Access to Private Properties through common service road. 

Sr Description Urban/'Built up Rural Remarks 
No. reaches reaches 

1. Minimum Distance between Limited to lot Limited to plot Clustering of Private Properties/Larg 
nergirg points of a service roar size+ acceleraionsize+ 50Om onScale Private Propertes 
nc' uing acceleration & deceleration ther sic 
eceleration Lares pt 100m ar Lanes only +acceleration 

70m respectively. (Length of th deceleration 
Service Roa) Lanes only 

2 Minimum Dstance between 1000m 1002m II distance is less than the distance 
merg.ng points of two access specfied, service road to be provided 
take off/ end po nt 0 extended (which can let with a dead end 
cceleration/ deceleratior also.) 
ervice lane) on the same side o 

lcarniae way 
3 Minimum Distance between tlak 100m 300m If less than the distance specified, service 

ff point of access /serice roa road to be provided / extended (which ca 
and median gap / intersecton et with a dead end also.) 
ith ary road -- 4, Minimum D stance between start 302m 300m If distance is less than the d stance 

o' Grade specified, service road to De provded 
SeparatcriF lyover/Road Over extended (whch can let wth a dea ere 

idge/ Ralway level Crossig 'so.) 
nd entry/take off point of the 

-. RE' -- 5. hdth cf entrance/ ext Mnrum 9m 
Maximum 12m 

6 Radius cf Turning curve Mn.rum 13m 
Rig .3om 

7. Radius f Non-Tung curve Minimum 1.5m 
Maximum 3m 

s Nett of acceleration lane 5.5m minimum For Other Properties only 
·- - 9 dth o' dece oration lane 5.5 m minimum 

% idth cf Service Rod 5.5m-7m - 
11 Crust compost'on of Seriic Mnrum paveront composition 

Road Ace' e ration o! 15 mm thick Granular Sub 
Deceleration lane Base (3SB) overlaid by tree 

layers of Water Bound Macadam 
(WBM) (other than w8M-Grading 

0.1), each o' 75 mm thickness 
pped by 50 mm tick 

ituminous Macadam (BM) an 
0 mm tick Bituminous Carpe 
BC). Intertccking Concret 

locks as per IRC.SP.63 can 
also bo coos�crco. I 
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Road Signs (According to IRC:67)
12 Road signs are to be provided as per IRC:67 such as Side Road

sign on NH before Deceleration lane, Appropriate facility
information sign (i.e Hospital, Eating place etc.)
One way signs on left side of the Deceleration & Acceleration lanes,
No Parking sign on ert side of the Deceleration & Acceleration lane,
No entry sign on r ght side of the Deceleration lane at its connection
with service road, Appropriate No of right turn prohibited signs on
right side of service road in front of Property Plot (facing the
property), Give way sign with Give way line marking according to
IRC:35 on left side of tne acceleration lane at 30 m before its
connection with NH, No left turn sign on NH before its connection
with Accelerat on lane, No right turn sign on right side of NH in case
of undivided camageway

For Other Properties only

13. Marking for deceleration and acceleration lane are to be provided
as per IRC:35

For Other Properties only

Drainage Requirements
14. Provision of Culvert for crainage

in accorcance with IRC SP-13
Slab cuvert with iron gratmg of
adequate strength constructed in
the aoproaches or any other
method as per satisfaction of
Highway Administration so as to
ensure that surface water from
fuel station/ facility does not flow
on the highway and led away to a
natural course/ outfall sewer
through culvert o' led away to a
water-recharging system
specifically constructed by the
owner/ management of the fuel
station/ facility in case lined
drains of sufficient length upto a
natural coursed outfall sewer are
not available.

For both residential and Other Properties

15

16.

Provision for intercepting drain
with vertical Dram system for
Rain water harvesting at the
downstream end of intercepting
drain (Accoroing to Appendix A-2
of IRC:SP:50)
Downward slooe of the access
road towards the intercepting
drain

Minimum 2%

17. Total Traffic
Total traffic (incoming and
outgoing) per day
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Road Signs (According to IRC:6 
12 Road signs are to be provided as per IRC.67 such as Side Road 

sign on NH before Deceleration lane, Appropriate facilit 
information sign (e Hospital, Eating place etc.) 
One way signs on left side of the Deceleraton & Acceleration lares, 
No Parking sign on et side of the Deceleration & Acceleration lane, 
No entry s gn on rgntside of to Deceleration lane at ts connectior 

tn service road, Appropr ate No of rght turn prohibited signs o For her Properties only 
right side of service road in front o Property Plot (facing th 
property), Give way sign wth Give way line marking according lo 
IRC-'35 on left side of te acceleration lane at 30 m before its 
connection with NH, No let turn sign on N+ before its connectior 
ith Accelerat on lane, No right turn sign on right side cf NH in case 
f undivided carraaewav 

13 Marking for deceleration and accolorat on ane are to be provde For Other Properties only 
as Der IRC.35 
Drainaae Requirements 

14. Provision of Culvert for crainage Slab cu vert wth iron grating o 
in accorcance wth IRC SP.13 dequate strength constructed i 

he approaches or any othe 
method as per satisfaction o For both residential ard Other Properties 

g/way Administraton so as t 
sure that surface water fro 

uel stat on/ facIty does not fiov 
on the highway and led away to 

atural course/ out'ail $CM 

hrough culvert or led away to 
water-recharging system 
pecifically constructed by the 
owner/ management of te tue 
stator/ facility in case lined 
drains o' sufficient length upto 
natural course/ outfall sewer art 
not available 

5 Provision for intercepting drai 
vertical Drain system fo 

Rain water harvesting at th 
nstream end of interceptin 

in (Accorirg to Apperdx A­ 
fIRC SP 50) 

16 Downward slope of the acces Minimum 2% 
road towards the interceptingl 
di 

17. otal Traffic 
Total traffic (incoming and outgoing) per day 
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Note:

1. All the dimensions are to be measured from the boundary of the private property

2. In case of distance from intersection with any category of road, the roads means paved
carriageway (Bituminous/ concrete/ Interlocking Concrete block) of 3.0m width and having length
of Minimum 300m and above irrespective of the category of road.

48

Note: 

L. All the dimensions are to be measured from the boundary of the private property 

2. In case of distance from intersection with any category of road, the roads means paved 
carriageway (Bituminous/ concrete/ Interlocking Concrete block) of 3.0m width and having length 
of Minimum 300m and above irrespective of the category of road. 
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ANNEX-11
(To Appendix-II)

List of Documents to be submitted to Highway Administration by the applicant for permission

for new access to property along National Highways

1. Signed copy of license deed. The draft is at Annex-Ill.

2. Self -Certified copy of drawings showing requirements as per norms i.e., Location & Layout,
Road Signs, Road Markings, Drainage plan & Crust composition of access road etc.

3. The location drawing shall show the relevant details of reach for 1.1 km along National

Highway on either side of property.

4. Undertaking from the Owner that the Owner would pay necessary fee for the use of the

National Highway land whenever the fee is asked by the Highway Authorities in future.
5. Undertaking from Owner that necessary alteration including complete removal/shifting of

the approach roads at its own cost if so required by Ministry, for the development of National
Highway or in the interest of safety in this section.

6. Undertaking from Owner that they shall take all the action as prescribed in Appendix II to

ensure conformity of these Norms.
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.. 

ANNEX-IL 
(To Appendix-II) 

List of Documents to be submitted to Highway Administration by the applicant for permission 

for new access to property along National Highways 

1. Signed copy of license deed. The draft is at Annex-Ill. 

2. Self -Certified copy of drawings showing requirements as per norms i.e., Location & Layout, 

Road Signs, Road Markings, Drainage plan & Crust composition of access road etc. 

3. The location drawing shall show the relevant details of reach for 1.1 km along National 

Highway on either side of property. 

4. Undertaking from the Owner that the Owner would pay necessary fee for the use of the 

National Highway land whenever the fee is asked by the Highway Authorities in future. 

5. Undertaking from Owner that necessary alteration including complete removal/shifting of 

the approach roads at its own cost if so required by Ministry, for the development of National 

Highway or in the interest of safety in this section. 

6. Undertaking from Owner that they shall take all the action as prescribed in Appendix II to 

ensure conformity of these Norms. 
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ANNEX-111
(To Appendix-H)

AGREEMENT TO construct an access road with necessary provisions for drainage, Road signs and
markings to the premises having Plot No , Survey No of the
village/TOWN in the Taluka of in the District abutting
NH in kilometer

AN AGREEMENT made this day of Year Two thousand
between the President of India (hereinafter called the Government which

expression shall, unless excluded by or repugnant to the context, include his successors in Office and
assigns) of the one part and (name and address of Owner of Property ) hereinafter called "the

Licensee"/"the Licensees" (which expression shall, unless excluded by or repugnant to the context,
include the said licensee's successor/Licensees successors, heirs, executors, administrators and
assigns) of the other part

2. WHEREAS THE Licensee has/licensees have applied to the Government for permission to
construct on the Government land an access road with necessary provisions for drainage, signs and
markings to his/their property having Plot No , Survey No of the village

in the Taluka of in the District abutting NH in
kilometer more particularly described in the Schedule annexed hereto and shown in the
drawing attached hereto (hereinafter refer to as "the said premises").

3. AND WHEREAS THE GOVERNMENT has agreed to grant such permission on the terms and
conditions hereinafter mentioned.

4. Now, this Agreement witness that, in consideration of the terms and conditions hereinafter
contained and on the part of the licensee/ licensees to be observed and performed, the Government
hereby grants to the licensee/ licensees permission to construct an access road to the said premises

as per approved drawings attached, subject to the following terms and conditions, namely:-

i. That the said access road shall not be brought into use after its completion until the Highway
Administration gives a completion certificate after satisfying himself that it has been
completed as per the approved drawings and specifications and issue duly signed License
deed by Highway Administration.

ii. That on the completion of the said work, that part of the access road which lies within the
limits of Government land together with any culvert or drain therein constructed, shall
become the absolute property of the Government subject to the rights of the licensee/
licensees to use the same for ingress and egress.

iii. The licensee/ licensees shall at his/ their own cost keep the said access road and any culvert
or drain therein, in proper condition and repair to the satisfaction of the Highway
Administration.

ANNEX-III 
(To Appendix-II) 

AGREEMENT TO construct an access road with necessary provisions for drainage, Road signs and 
markings to the premises having Plot No............. Survey No. .....a......of the 
village/TOWN........oooo....., in the Taluka of .......coo..... in the District ...coo....... abutting 
NH in kJlomctcr .. 

.. 

AN AGREEMENT made this a 0 Year Two thousand 
between the President of India (hereinafter called the Government which 

expression shall, unless excluded by or repugnant to the context, include his successors in Office and 
assigns) of the one part and (name and address of Owner of Property ) hereinafter called "the 
Licensee"/" the Licensees" (which expression shall, unless excluded by or repugnant to the context, 
include the said licensee's successor/Licensees successors, heirs, executors, administrators and 
assigns) of the other part. 

2. WHEREAS THE Licensee has/licensees have applied to the Government for permission to 
construct on the Government land an access road with necessary provisions for drainage, signs and 
markings to his/their property having Plot No..........., Survey No. ....o........of the village 
oooo...... in the Talukaof ........so...... in the District ......coo abuttingNH............... in 

kilometer...........more particularly described in the Schedule annexed hereto and shown in the 
drawing attached hereto (hereinafter refer to as "the said premises"). 

3. AND WHEREAS THE GOVERNMENT has agreed to grant such permission on the terms and 
conditions hereinafter mentioned. 

4. Now,this Agreement witness that, in consideration of the terms and conditions hereinafter 
contained and on the part of the licensee/ licensees to be observed and performed, the Government 
hereby grants to the licensee/ licensees permission to construct an access road to the said premises 
as per approved drawings attached, subject to the following terms and conditions, namely:­ 

i. That the said access road shall not bc brought into use after its completion until the Highway 
Administration gives a completion certificate after satisfying himself that it has been 
completed as per the approved drawings and specifications and issue duly signed License 
deed by Highway Administration. 

ii. That on the completion of the said work, that part of the access road which lies within the 
limits of Government land together with any culvert or drain therein constructed, shall 
become the absolute property of the Government subject to the rights of the hcensee/ 
licensees to use the same for ingress and egress. 

iii, The licensee/ licensees shall at his/ their own cost keep the said access road and any culvert 
or drain therein, in proper condition and repair to the satisfaction of the Highway 
Administration. 
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iv. That within six months of a notice duly given to the licensee/ licensees in this behalf the
licensee/ licensees shall at his/ their own cost remove the said access road or any drainage
work constructed in connection therewith and restore the land to its original condition when
required to do so by the Government or by any person duly authorized on its behalf. The
licensce/licensccs shall not be entitled to any compensation on account of such removal and
restoration.

v. That the access road shall not be used for any purpose other than that of access to and egress
from the premises of the licensee/ licensees to the Government road.

vi. That the licensee/licensees shall not, withoutthe prior permission in writing of the Highway
Administration in any way extend or alter the said access road or any culvert or drainage
therein.

vii. That the licensee/ licensees shall at all times permit any duly authorized officer of the
Government/ NHAI/ NHIDCL to inspect the said access road including any culvert or drainage
therein. He shall keep the said service road/ access road clear and shall not be entitled to
close any right of way over or in respect of the same against Government, or any member of
the public.

viii. That the licensee/ licensees shall not object to any future extension or improvement of
service road/ access road or any shifting of its connection with highways.

ix. The Licensee/ Licensees shall have to enter into an Agreement for signing the license deed
with the Highway Administration (as per Highway Administration Rules 2004], for the use of
NH land. The permission shall be granted to the Licensee/ Licensees on payment of Rs.
< *> (Rupees < *> Lakh) only as one-time license fee for the calendar year in
which this Circular is issued, alongwith the processing fee, with license fee to be increased by
5% on every subsequent year. A non-refundable processing fee of Rs. < *> (Rupees
< *> Lakh) only per application shall also be deposited alongwith the application. A Bank
Guarantee of Rs. < *> (Rupees < *> l akh) only valid for a period of 3 years for
successful completion of access before final approval is obtained. In case the access
construction is not completed even in the extended period, the BG shall be encashed by the
Highway Administration.

[* - to be appropriately included]

x. That the licensee/licensees shall be liable for any loss or damage caused to the Government
by obstruction of drain or any other similar causes due to the said access road or the drainage
work.

xi. That the permission granted by this license shall not in any way be deemed to convey to the
licensee/ licensees any right into or over or any interest in Government land other than that
herein expressly granted.

xii. That in case the said access road is destroyed, this license shall automatically become
redundant and the license/ licensees shall not be entitled to claim any right to construct
another access road in lieu of that so destroyed.

xiii. That during the subsistence of this license, the said access road including the road drainage
shall be deemed to have been constructed only by the consent and permission of the
Government so that the right of the licensee/licensees to use the same shall not become
absolute and indefeasible by lapse of time.

xiv. The owner/ management of other properties is not bound to get the acceleration/
deceleration lanes including other ancillary appurtenances constructed through the Highway
Authority (viz. NHAI, NH1DCL, concerned State PWD/ RCD as the case may be) or the
contractor/ concessionaire for the project in the particular stretch of National Highways. It

51

. ' 

iv. That within six months of a notice duly given to the licensee/ hicensces in this behalf, the 
licensee/ licensees shall at his/ their own cost remove the said access road or any drainage 
work constructed in connection therewith and restore the land to its original condition when 
required to do so by the Government or by any person duly authorized on its behalf. The 
licensee/licensees shall not be entitled to any compensation on account of such removal and 
restoration. 

v. That the access road shall not be used for any purpose other than that of access to and egress 
from the premises of the licensee/ licensees to the Government road. 

vi. That the licensee/licensees shall not, without the prior permission in writing of the Highway 
Administration in any way extend or alter the said access road or any culvert or drainage 
therein 

vii. That the licensee/ licensees shall at all times permit any duly authorized officer of the 
Government/ NHAI/ NHIDCL to inspect the said access road including any culvert or drainage 
therein. He shall keep the said service road/ access road clear and shall not be entitled to 
close any right of way over or in respect of the same against Government, or any member of 
the public. 

viii. That the licensee/ licensees shall not object to any future extension or improvement of 
service road/ access road or any shifting of its connection with highways. 

ix. The Licensee/ Licensees shall have to enter into an Agreement for signing the license deed 
with the Highway Administration (as per Highway Administration Rules 2004), for the use of 
NH land. The permission shall be granted to the Licensee/ Licensees on payment of Rs. .> (Rupees<"> Lakh) only as one-time license fee for the calendar year in 
which this Circular is issued, alongwith the processing fee, with license fee to be increased by 
5% on every subsequent year. A non-refundable processing fee of Rs. <_"> [Rupees 

> Lakh) only per application shall also be deposited alongwith the application. A Bank 
Guarantee of Rs. <.> (Rupees <_"> Lakh) only valid for a period of 3 years for 
successful completion of access before final approval is obtained. In case the access 
construction is not completed even in the extended period, the BG shall be encashed by the 
Highway Administration. 

[-to be appropriately included] 

x. That the licensee/licensees shall be liable for any loss or damage caused to the Government 
by obstruction of drain or any other similar causes due to the said access road or the drainage 
work. 

xi. That the permission granted by this license shall not in any way be deemed to convey to the 
licensee/ licensees any right into or over or any interest in Government land other than that 
herein expressly granted. 

xii. That in case the said access road is destroyed, this license shall automatically become 
redundant and the license/ licensees shall not be entitled to claim any rignt to construct 
another access road in lieu of that so destroyed. 

xiii. That during the subsistence of this license, the said access road including the road drainage 
shall be deemed to have been constructed only by the consent and permission of the 
Government so that the right of the licensee/licensees to use the same shall not become 
absolute and indefeasible by lapse of time. 

xiv. The owner/ management of other properties is not bound to get the acceleration/ 
deceleration lanes including other ancillary appurtenances constructed through the Highway 
Authority (viz. NHAI, NHIDCL, concerned State PWD/ RCD as the case may be) or the 
contractor/ concessionaire for the project in the particular stretch of National Highways. It 
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shall be the prerogative of the owner/ management of other properties to construct the
acceleration/ deceleration lanes including other ancillary appurtenances wither through the
Highway Authority/ concerned concessionaire/ contractor in the project section at the cost
of the owner/ management of other properties or by themselves through any other agency.

xv. The access roads including acceleration/ deceleration lanes shall be constructed within
available Right of Way (ROW] of the National Highways. However, in case of non availability
of adequate ROW for construction of these facilities, owner/management of other properties
shall acquire required additional land attheir cost for construction of such facilities.Similarly,
access for/ egress to the facility (primarily for cluster, etc.) may be provided from the Service
road which has been developed already; however, service road of required length shall have
to be constructed by the owner/management of other properties at their cost in case the
same has not been constructed but is required for providing access to such properties;
additional land acquisition required for construction of service road beyond available ROW
of NH in such cases shall have to be done by the owner/management of other properties at
their cost.

xvi. The license /licensees shall at his/their own cost remove access road lying within the
boundary of the Government land and restore the Government land to its original condition.
In the event of licensee/licensees refusing to do so, the restoration of the Government land
to its original condition shall be done by the Highway Administration, at cost of
licensee/licensees and the expenditure incurred shall be recoverable from the
licensee/licensees as and arrear without prejudice to any other remedies which may be fixed
by Government in his behalf.

xvii. That, if the licensee fails/liccnsccs fail to execute any work which he has/ they have agreed
under this agreement to the full satisfaction of the Highway Administration, the work shall
be executed by the Highway Administration at the cost of licensee/ licensees and the
expenditureso incurred shall be recoverable from the licensee/ Licensees as an arrear of land
revenue without prejudice to any other remedies which may be open to Government in this
behalf.

xviii. That the licensee/ licensees shall not sell, transfer or otherwise dispose of the premises
without obtaining from the transferee a duly executed agreement with the Government
embodying the terms and conditions herein before.

xix. That if and when parallel service roads arc constructed, the access to premises shall be from
the service road alone as determined by the Highway Administration and no claim for
compensation shall be entertained on that account.

xx That this Agreement shall, in normal circumstances, remain in force for forever from the
date of execution and may be terminable by a notice of 6 months, if required, for traffic
safety or other causes as mentioned in clause (iv) above.

xxi. That the license hereby granted shall not be transferable.
xxii. That the licensee/ licensees shall bear the cost of Stamping for execution of this Agreement.

Not-withstanding anything contained in clause (4) above, this license can be cancelled at any time
by the licensor through the Highway Administration, for breach of any of the terms and
conditions of the license and the licensee/ licensees shall not be entitled to any compensation for
loss caused to him/ them by such cancellation nor shall be absolved from any liability already
incurred by him/ them under this Agreement.
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shall be the prerogative of the owner/ management of other properties to construct the 
acceleration/ deceleration lanes including other ancillary appurtenances wither through the 
Highway Authority/ concerned concessionaire/ contractor in the project section at the cost 
of the owner/ management of other properties or by themselves through any other agency. 

xv, The access roads including acceleration/ deceleration lanes shall be constructed within 
available Right of Way (ROW) of the National Highways. However, in case of non availability 
of adequate ROW for construction of these facilities, owner/management of other properties 
shall acquire required additional land at their cost for construction of such facilities. Similarly, 
access for/ egress to the facility (primarily for cluster, etc.) may be provided from the Service 
road which has been developed already; however, service road of required length shall have 
to be constructed by the owner/management of other properties at their cost in case the 
same has not been constructed but is required for providing access to such properties; 
additional land acquisition required for construction of service road beyond available ROW 
of NH in such cases shall have to be done by the owner/management of other properties at 
their cost 

xvi. The license [licensees shall at his/their own cost remove access road lying within the 
boundary of the Government land and restore the Government land to its original condition. 
In the event of licensee/licensees refusing to do so, the restoration of the Government land 
to its original condition shall be done by the Highway Administration, at cost of 
licensee/licensees and the expenditure incurred shall be recoverable from the 
licensee/licensees as and arrear without prejudice to any other remedies which may be fixed 
by Government in his behalf. 

xvii, That, if the licensee fails/licensees fail to execute any work which he has/ they have agreed 
under this agreement to the full satisfaction of the Highway Administration, the work shall 
be executed by the Highway Administration at the cost of licensee/ licensees and the 
expenditure so incurred shall be recoverable from the licensee/ Licensees as an arrear of land 
revenue without prejudice to any other remedies which may be open to Government in this 
behalf. 

xviii. That the licensee/ licensees shall not sell, transfer or otherwise dispose of the premises 
without obtaining from the transferee a duly executed agreement with the Government 
embodying the terms and conditions herein before. 

xix That if and when parallel service roads are constructed, the access to premises shall be from 
the service road alone as determined by the Highway Administration and no claim for 
compensation shall be entertained on that account. 

xx. That this Agreement shall, In normal circumstances, remain in force for forever from the 
date of execution and may be terminable by a notice of 6 months, if required, for traffic 
safety or other causes as mentioned in clause [iv) above. 

xxi. That the license hereby granted shall not be transferable. 
xii. That the licensee/ licensees shall bear the cost of Stamping for execution of this Agreement 

Not-withstanding anything contained in clause (4) above, this license can be cancelled at any time 
by the licensor through the Highway Administration, for breach of any of the terms and 
conditions of the license and the licensee/ licensees shall not be entitled to any compensation for 
loss caused to him/ therm by such cancellation nor shall be absolved from any liability already 
incurred by him/ them under this Agreement. 
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SCHEDULE

(Here type the schedule referred to in para 2)

IN WITNESS WHERE OF this agreement is executed in two parts by the parties hereto on the date

first above mentioned.

Signed by Shri (Name in full) the licensee /
Licensees

India

Signed by Shri (Name in full) for

and on behalf of the President of

In the presence of

1 . Name in full (signature) with designation 1. Name in full (signature) with designation

2. Name in full (signature) with designation 2. Name in full (signature)with designation

N.B wherever alternative such as his/their, Licensee/Licensees, has/have etc. are given, only

applicable portion should be typed in the fair license deed.
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SCHEDULE 

(Here type the schedule referred to in para 2) 

IN WITNESS WHERE OF this agreement is executed in two parts by the parties hereto on the date 

first above mentioned. 

Signed by Shri (Name in full) the licensee/ 

Licensees 
India 

Signed by Shri (Name in full) for 

and on behalf of the President of 

In the presence of 

I. Name in full (signature) with designation 1. Name in full [signature) with designation 

2. Name in full (signature) with designation 2. Name in full (signature)with designation 

N.B wherever alternative such as his/their, Licensee/Licensees, has/have etc. are given, only 

applicable portion should be typed in the fair license deed. 
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[T II-as 3(ii)] 411 

D □□ Smt. Sandhya daughter Makhauli S/o 
Kirpa equal share (138) share Vanwari 
S/o Kehar Singh S/o Tulsi (207) share 
local resident 

!}} 
'jt+/l 

BEJEJ �T=o=ta=ls=h=ar=e=(2=)=V=a=nw=a=-r=iS=/=o=K=eh=a=r=S=in=gh�I 

1206 [550 [Private Agriculture [0.0301 [S/o Tulsi (I) share Prithvi Raj S/o Chuni 
Lal S/o Dumanu ( 1) share local resident 
550 

; 
J 

0.0004 

0.0107 

Non 
Agriculture 

Non 
Agriculture 

Private 

Private 1207 551 

1213 576 

Total share (160) Jagannath, Tilak Raj, 
Arjun Singh equal share (35) share S/o 
and Smt. Kaushalya (5) share widow 
Phandi Ram S/o Nandu Vivek Kumar 
(24) share S/o and Smt. Pritama Devi, 
Smt. Anta Devi, Smt. Feena Devi 
Daughters and Smt. Punya Devi equal 
share (16) share widow Ishar Das S/o 
Nandu Vanwari S/o Kehar Singh S/o 
Tulsi (40) share Prithvi Raj S/o Chuni Lal 
S/o Dumanu (40) share local resident 
551 

; .[ [ ] [etc.mo.as L I 552 Private �;�culture 
0.0051 

. 
��handa equal share local resident 

; 

BEJEJ I I 
Sarup Chand, Julfi Ram S/o Rasila S/o 

1209 553 Private Agriculture 0.0126 Mahanda equal share local resident 
553/1 

::========; [ Te-- [.fr [gr ] 
BEJEJ I I 

Sarup Chand, Julfi Ram S/o Rasila S/o 
1211 555 Private Agriculture 0.0114 Mahanda equal share local resident 

555/1 ,} 

BEJEJ I I 
Sarup Chand, Julfi Ram S/o Rasilas S/o 

556 [Private ]","""_,~[0.0012 ]Mahanda equal share local resident 
gncu re [556/1 

-- ''] 
Total share (408) Uttam Chand, Anirudh, 
S/o Pathanu S/o Matalabi share equal 
(136) share Rahin, and Srnt. Sita Devi, 
Smt. Swarna Devi daughters Ranu S/o 
Khithu share equal (16) share Rahin 
Naresh Kumar, Vinu Kumar S/o and Smt. 
Godavari Widow Makhauli S/o Chamaru 
share Barabar (36) share Rah in Shri Ram, 
Vavu Ram S/o and Mrs Coco Devi 
Widow Vanshi S/o Chamaru share 
Barabar (36) share Rahin Jeetkumar, 
Tilak Raj Kapoor Singh, Dev Raj S/o and 
Mrs Nirmala Devi Widow Mahajan S/o 
Chamaru share Braber (36) share Rahin 
Jeevan Kumar, Pinky Raj, Malkiat Raj Pu 
and Mrs Sudarshana Devi daughter and 
Mrs Vimala Devi widow Mehru S/o 
Chamaru share equal (36) share Rabin 
local resident Nirdosh Kumar S/o Kishori 
Lal S/o Veli (4) share Bila Rahin Resident 
Amtrad Praveen Kumar, S/o of Chuni Lal, 
S/o ofKhazana (4) share of Bila Rabin, 
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k*-.*,L.'ftlo.pJ

AWARD

Revcnue Villa

Hacibast Nr:: 542

Date of Award: l-0-O8-2O22.

Date af 3A Nr:rtificatiorr: No.3672 datedl-0-O9-2O21".

Date of Putrli,cation of 3A in t['re News paper: 15-O9-ZO?1-

Date of 3D N,ctification: No.594 dated LL-O2-2O22.-

Date of Publication of 3D in the News;:aper', Ia-A?-ZA!l?.

li; Wht;rcirr; tl'rrr l\,linistry ot' Ili:Lrd 'l lrnslrort ancl I lighrvays, ()ovcrrlnlcnf o1' ludilr. lrrrs

rlecicle'rl to utrdcrtirke t-levelopl:rent ol'a National ['lig.hrvrry (trruring No- ]5-1) in thc Statc

oi'I-lirnacltlrl l)rirdeslr. rvhiclr reclrrirus acrluisition of llrrij lirr lhe slid Nlttiottal |liglrr'r.l-v

inltastructr.rr* prr:.icct, lirrr-l llrt: rrrrtlelsigrri;d rvns;tppoirttccl its thc ('otrr1:rctcrll ,Atrtholitl iirr

l-antl Acquisitiun u,/s iu ol'thc Nirtionnl Ilightlry's Act. l95fi. \irle tilztttt'. trl'lndia

Noti{l*rrtion No. S.O. (a} -l7l(tj) Ncw L)ulhi" thc date ""1-l}l*l{}I li, l,.r' rltt' l'<'tt/rtrl

{iot:*t't'ttttt:rtr r;f'&N/slll 1'()t' ll{).'1 1) 7?a'lN;t,I'()"l{7','{ND ltlCl l\\tAYS).

Wher*ns the: Cclltr&l {ilrve.rnrnr.:rrt. rlirr-bcirru. sLrtistl*r:l thlrt 1i:triJ silulrtcri itr i'\'ltlhals rri'

'l'ttrsil liagrt.ltil IlitLrvln' l)istriet lilttrgril' l-l l) rl'as rcilttiretl lirr' ;-r Prrlrlic Irtlrll{')sc i c' l.r'

huildllrg (rviderrirrg/fbur-llnirrg rlc.'i. nlairii.nrinct. It1'-lttilgctttctll itrtd oll,Jrilliotr r-r1'\i I* I 5-l

r:)lt fhi: slr:etch o[" lnt'rd ll'orn Knr $i.(]l] to Knr t-]6.1){} (l'iithrttrkot - Nllrrrrli sluti()11 ). tieciarcri

its irrte6liorr to *cr"lrrirc sucli li.rrrr.l nrt'nsurin;l 43,2922 lleclrrrcs in I7 N'Iohirls ol'l'ehsil

Nlgrota lllrgrvrru, l)istrict lilrngrrr, Il!'trls ^lA (ll o1"tir* )rlrtiortll Iliglrrr;ir': Act" ](iitr.

vit"le (j:rz*ltr; ot'Inclia Ntrliflclrirrrt \tr. S.0. -i672 (l:J tlillcri l il-09-:0: 1 .

'l'lrc saicl r:otil'ication rviis 1:rtrblislteC in trvo daill' rrcvu.spityre.rs viz. "llitrtlrtslnn

'fin*s,' (li1&lish) und ",.lrtrtrr" l.iittlo" (tlindi) hnth d;rtctl l5-09-20?l r'tspcctirelr.

Z:

lr
{,"-"

AWARD 
OFFICE OF THE COMPETENT AUTHORITY 
NATIONAL HIGHWAY ACT, 1956-CUM-SUB 
BAGWAN DISTT.KANGRA_(HP). 

FOR LAND AC UISITION UNDE 
DIVISIONAL COLLECTOR NAGROT 

Hadbast No: 542 

Date of Award: 10-08-2022. 

Date of 3A Notification: No.3672 dated10-09-2021. 

Date of Publication of 3A in the News paper: 15-09-2021. 

Date of 3D Notification: No.594 dated 11-02-2022. 

Date of Publication of 3D in the Newspaper: 18-02-2022. 

I. Whereas the Ministry of Road Transport and Highways, Government of India, has 
decided to undertake development of a National Highway (bearing No. 154) in the State 
of Himachal Pradesh, which requires acquisition of land for the said National Highway 
infrastructure project, and the undersigned was appointed as the Competent Authority for 
Land Acquisition u/s 3a of the National Highways Act, 1956, vide Gazette of India 
Notification No. S.0. (a) 371(E) New Delhi, the date 24-01-2018, by the Central 
Government (MINISTRY OF ROAD TRANSPORT AND HIGHWAYS). 

2. Whereas the Central Government, after being satisfied that land situated in Mohals o 

Tehsil Nagrota Bagwan, District Kangra, HP was required for a public purpose i.e. for 

building (widening/four-laning etc.), maintenance, management and operation of NH-154 
on the stretch of land from Km 83.00 to Km 96.00 (Pathankot - Mandi section), deciared 

its intention to acquire such land measuring 43.2922 Hectares in 17 Mohals of Tehsil 

Nagrota Bagwan, District Kangra, HP u/s 3A (1) of the National Highways Act, 1956, 

vide Gazette of India Notification No. S.0. 3672 (E) dated 10-09-2021. 

The said notification was published in two daily newspapers viz. "Hindustan 

Times" (Englisl) and "Amar Ujala" (Hindi) both dated 15-09-2021 respectively 
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